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MINU´ l｀I]S OF NORMS COMMI′ lVI｀ I]It(NC-7)Oli
PIノAS′ l｀IC&RUBBI〕 lt PRODUCTS'
MIう I]′ I｀ING NO.17/API11 9

(HEI」D ON24.10.2018)
UNDER THIi CHAIRMANSHIP Olギ
SIIRI VIJAY KUMAR,ADDIJ。 1)G「

′
1｀

Meeting No. 17ltt7-Nc-7/201tt of NORMS COMMI'I"I'EI,I, (NC-7) dcaling with 'Chaptcr 39 and 40

of I'I'C (IIS) Code' hcld on 24.10.20111, undcr thc Chairmanship of Shri VUay Kumar, Addl. DGIII',
Directoratc General of Iiorcign'l'radc, Dcpartmcnt o[Commcrcc, Udyog Bhawan, Ncw Delhi-110011.

Iiollowing attcnded thc Mccting:

1)

2)

3)

4)

5)

Shri Nand Iンal,Consultant,DH)I)

Shri Shaish Kumar,Tcchnical l〕 xpcrt((〕onSultant),I〕 Glご
′
I｀

Shri D N.Mathur,Tcchnical ltxpcrt(COnsultant),DG17′ I｀

Shri I)ilip lく umar,I〕 I〕G
Shri Ashok Chandcr Bhatt,Iギ

′
I｀ I〕0

2. Ijollowing are thc decisions of the Norms Committcc aftcr dclibcration and I{A concerned shall

take consequential action as pcr Forcign'l'rade Policy/Proccdurcs:

ⅣIANUAI」 (〕ASES

Casc No.A-88

N(〕 No.:17/Aル 119

1)atcd:24.10.2018

Subject: Rcqucst for I''ixation of Standard Input-Output Norms (SION).

Decision: 'l'he (lomrnittcc considcrcd thc case and dccidcd to dcfcr thc mattcr lor DIPP commcnts.

Rcqucst: SION Norms, rcqucst of incrcasc of wastage for diffe rcnt varietics of F'IBC's

Decision: 'l'hc Committcc obscrvcd that council has not rcplicd to l)1. issucd to thcm and dccidcd that a final

rcmindcr may bc issucd to thc council by post and dcfcrrcd thc casc
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Request: F ixation of Standard Input-Outupt Norms (SION)-Automobilc 'l'yrcs-off-

Ilighway't'yre (OII'I')

Decision: 'l'hc Cornmittcc considcrcd thc casc and dccidcd to dclcr thc mattcr for I)IPP commcnts.

Subject: Rcctification/Amcndmcnt in Norms approvcd by NC Mccting No.7/AM19 held on 05.06.2018 for
Advance Authorization No. 0310814057 dt.19.06.2017.

Decision: Ilascd on thc commcnts fumishcd by I)IPP vidc thcir communication No.7/22l2017-'l'SW datcd

13.10.2018, (lommittcc dccidcd to makc thc following amcndmcnts in rcspcct of Import Itcm in minutcs of thc

Mccting No. 7/87-ALCll20l8 oI Norms Committcc-VII which was hcld on 05.06.2018:-

Quantity l{ccommcnd"atfglkg
oI cxport)

Decision: 'l'hc Committcc obscrvcd that firm has not rcplicd to Dl. and dccidcd that a final rcmindcr may be

issucd to thc firm by post and dcfcrrcd thc casc.

Subject:「ixation of adhoc norms in rcspcct of Advancc Authorization No.3410042239
1)atcd 06.06.2016
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Import Itcm

NATURAIン RUBBI〕 R 0160

RECI´AIM RUBBI〕 R 0.160

NITRH´li RUBBER NBR 0350

CARBON BI´ ACK 0090

ANT10XH)ANT 0.018

A(〕 CIEIン 1〕RATOR 0.015

0012

SIIン I(〕 AI↑ Hン I′ l]R Ppt 0125

PIン AS′ I｀ ICIZER l]AS・ I｀MAN 0.025

ZINC OXIDE ACTIVE C-30 0.032
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Subject: Allowing thc Import of F'oamglass.

Decision: 'lhc Committcc considcrcd thc casc as pcr agcnda and dccidcd to givc Pcrsonal Ilearing to thc firm with
tcchnical and production pcrsons who arc wcll vcrscd with thc casc to cxplain thc cxport product and proccss involvcd and

defcrrcd thc casc.

Rcqucst: Flnhancement in thc quantity allowed for Import Item - T'ARITC PIR Ml-CR 50KG/M3, IICF'C
I.'IIEE F-OAM, BLOCK I.'OAM DIMLNSION 2600 X 1000 X 570 MM Advance Authorization
No. 0310793752 datcd 10.02.2015.

Decision: l-hc Committcc considcred thc casc as pcr agcnda and dccidcd to givc Personal l{earing to thc firm with
tcchnical and production pcrsons who arc wcll vcrscd with the casc to cxplain thc cxport product and process involved and

deferrcd thc case.

ll .rr" xo. n-ss -fln,rl, 
LlnyJinsrlutions (lndia) llrrq r. uo. llstutrs ll

ll l[l.td., Ncw Dclhi ll0l/87/0s0/002211A\416/DI:S-Vll llDcfcrred ll

ll xc No.'l7lnMle lfnar. r.i.. No. and Datc ]lnn r. No.03/e5l040/00208/AMi6 ll ll

li oilca:_2a.t0.2018 i1o:to:lzzs7 datcd_15.07.20rs rr ji ll

Subject: !'ixation ofadhoc norms in rcspect of Advance Authorization No.0310797257
datcd 15.07.2015.

I)ecision: : Thc Committcc considcrcd the casc as pcr agcnda and dccidcd to givc Pcrsonal Hearing to thc firm with

tcchnical and production pcrsons who are wcll vcrscd with thc casc to cxplain thc cxport product and proccss involvcd and

defcrrcd the casc.

i[ c^" Nr. n-qo ilnv, ur,u.iy"i rort;".. il. ll,,e ri. xo. oirtnriiritqraMls/-: ls*;,- I
li xc NJttntyrtg "l[nau. r.ic. Nn. una 

-r>ut"]lrrn 
F. No. 01tt24t040t00130/AMt8 

- ll ll

l[ l+:+=f.10.20rt] ilotroraor32 dalcd 14.0s.2017 ll il a , ._]]

Subject: Requcst for reconsidcration of their casc for fixation of adhoc norms.

Decision: l'hc committcc hcard thc rcprcscntativc of thc firm during Pcrsonal Ilcaring and notcd that he was unablc to

cxplain that Iixport and Imports itcms arc not samc. Thcrcforc, committcc dccidcd that itcm of lixport and Import should be

clcarly mcntioncd by firm in tcrms of Molccular Wcight and Viscosity and dcfcrrcd thc casc.

Atp /D^,-..-.-

1/87/05()/00035/AM16/1)ES― VII

「
。No.03/95/040/00713/AM15

datcd 10.02.2015

I.loyd Insulations (lndia)
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SubieCt:Request for reconsideration of their case for lixation of adhoc norms.

Subject: Request for reconsidcration of thcir case for fixation of adhoc norms.

Decision: The committec hcard thc rcprcscntative of thc finn during Pcrsonal Ilcaring and noted that hc was unablc to
explain that Ilxporl and Import itcms arc not samc. Thercfore, committec dccidcd that itcm of Export and Import should bc
clcarly mcntioned by firm in tcrms of Molecular Wcight and Viscosity and dcfcrrcd thc casc.

Decision: 'l'hc committee hcard the reprcscntative of the firm during Pcrsonal Ilcaring and noted that hc was unablc to
cxplain that Iixport and Imports items arc not same. Thcrcforc, committcc dccidcd that itcm of Export and Import should bc
clcarly mentioncd by firm in tcrms of Molecular Wcight and Viscosity and dcfcrrcd the casc.

110 datcd 24.092015

Subject: Requcst for reconsidcration of their case for fixation of adhoc norms.

Dccision: l'hc comrnittce hcard thc rcprcscntativc of thc firm during Pcrsonal Iicaring and notcd that hc was unablc to
cxplain that Export and Imports itcms arc not same. 'l-hcrcforc, committcc dccidcd that itcm of IJxport and Import should bc
clcarly mcntioncd by firm in tcrms of Molecular Wcight and Viscosity and dcfcrrcd thc casc.
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Subject: Rcquest for reconsideration of their case for fixation of adhoc norms.

Decision: l'he committec hcard the rcpresentative of the firm during Personal Ilcaring and noted that he was unable to
cxplain that Ilxport and Imports items arc not same. lhercforc, committec decidcd that item of Export and Import should be
clearly mentioncd by firm in tcrms of Molecular Wcight and Viscosity and deferrcd thc case.

蘊 ンみ_

NC No.:17/AP119
Dated:24.10。 2018 10140599 datcd 04.07.2017

(〕 asc No./ヽ-97 Dhariyal I'olymcrs Pvt. l'. No.
1/87/050/00177/AM18/1)ES― VII

「
.No.08/24/040/00085/AM18

NC No.:17/AⅣl19  ‖Adv. Iン ic. No. and



Subject: Ratification oflnput Output Norms against Advancc Authorization No. 03 10813089
d1.05.05.2017.

Decision: Elascd on thc cxamination of thc case of firmby'l'cchnical Irxpcrt (Consultant {DNM}) in Iiile No.
0118710501002261AMl8, Committcc dccidcd to makc thc following amcndmcnts in minutcs of the Mccting No.
1187-ALCIl20ll of Norms Committec-Vll which was hcld on21.12.2017:-

QTY

lK8

QTY

IK3

IMPORT ITEM

DIMI〕RA(〕 ID

QTY

0 6409Kg

0.351lKg

RA may take conscquential action as pcr Policy / I'rocedurcs

[1 cm. Nr. A-102 ]fl,tzt nrkcma Chcmicals India lllrg r. xo. llstutrr, I

ii liPvt. l-td. l10l/tl7l0s0/0022911.\rltt/Dl.ls-vll lApproved

ll Nc no.'l7lnMle llno" I.ic. No and r>arcllnn F. No. o3te4to4;tloztttit:vtti ll I

[l uatca.:n.10.201q_ ll03l08t4s81 dt._t2.07.2017 ]L ll ll

Subjcct: Ilatification of Input Output Norms against Advance Authorization No. 0310814581
dt.t2.01.20t7.

Decision: Ilascd on thc cxamination of thc casc of firm by'l'cchnical l:xpcrt (Consultant {DNM}) in lrilc No.

0118110501002291LMl8, Cornmittcc dccidcd to makc thc following amcndmcnts in minutes of thc Mccting No.

7181-ALCll2\l1 of Nonns Committcc-Vll which was hcld <>n21.12.2011:-

EXPORl｀ ITEM

Polyanlidc         Rcsin

CRAYAMID 125-100 /
CRAYAMII)   140-100,
CRAYAMID      240/
CRAYAM11)340

IMPOItT I′ 1｀I]M

DIMER ACID

TRIETHYI″ENE TETRAMINE

QTY

0 6409Kg

0 351lKg

RA may take conscqucnlial actlon as pcr Policy/Proccdurcs

Subject: Ilatification of Input Output Norms against Advancc Authorization No. 0310813393

dt. 1 8.0s.201 7.

I
A^,( ,2 2-,*

I´ td. 1/87/050/00226/AⅣl18/DES― VII

NC No.:17/API119
Datcd:24.10.2018

. I.ic. No. and RA「。No.03/94/()40/00074/AM18
;10813089 dt.05.05.2017

ItXPORT I・「 ItM

TRII]′ I｀IIYI´ l〕 NI〕
′
I｀ 1〕

′
1｀RAMINE

Arkcma Chcrnicals lndia
「
.No。

Iン td.

N(〕 No。 :17/AⅣl19

1)atcd:24.10.2018

I′ic   No   and  l)1
「
.No.03/94/040/00140/AM18

10813393 dt 18.05.2017

Polyalllidc

CRAYAMID
CRAYAMID

Rcsln

125-100  /

140-100

(〕 asc No。
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Decision: Ilascd on thc cxamination of thc casc of firm by 'l'cchnical lixpcrt (Consultant {DNM}) in File No.
0118110501002211LMl8, Cornrnittcc dccidcd to makc thc following amcndmcnts in minutcs of thc Mecting No.

7187-ALCll20ll of Norms Committcc-Vll which was hcld on 21.12.2017:-

IMP()R′「 I・ I｀1lM

Polyanlidc

CRAYAMID
CRAYAMID

RA may takc conscqucntial action as pcr Policy/1)roccdurcs

Subject: llatification of Input Output Norms against Advancc Authorization No. 0310815064

dt.08.08.2017.

Dccision: Bascd on thc cxamination of thc casc of firm by'l'cchnical llxpcrt (Consultant {DNM}) in F-ilc No.

011871050100230/AMl8, Cornmittcc dccided to makc thc following amcndments in minutcs of thc Mccting No.

3187-A1,C112011 of Norms Committcc-Vll which was hcld on21.09.2017:-

ltXPORT ITItM IMP()RT ITItM

Polyalnidc         Rc

CRAYAMID H5-100
CRAYAMII)     2
CRAYAMⅡ )315

RA may takc consequential action as per Policy / Procedurcs

Subject: Ratification of Input Output Norms against Advancc Authorization No. 03 10820396

dt. 1 I .04.2018

Decision: : Ilascd on thc cxamination of thc casc of firrn by'fcchnical Irxpcrt (Consultant {DNM}) in Filc No'

Ollg:/l05OlO0l45/AMl9, Committce dccidcd to makc thc following amcndmcnts in minutcs of thc Mccting No.

l0/87-ALCI/2018 of Norms Oommittcc-Vll which was hcld on 10.07.2018:-

Rcsln

125-100  /
140-100

1)IMI〕 RA(〕 ID

TRII〕
′
I・ IIYIン 1〕NI]′ I｀ 11′ I｀RAMINE

DIMl〕 R ACID

TRIl'′ 1｀ IIYIン l〕 NI〕
′
1｀ 1lTRAMINl〕

/

15/
lKg
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IIXPORT ITItM QTY

lKg

(〕 asc No.A-104 Arkcma Chcmicals India
I-td.

QTY QTY

0 6196Kg

0 2826Kg

(〕 asc N().A-1()5 Arkcrna Chcmicals India
Ltd.

「
.No。

AⅣ119/DES― VH

. Lic. No. and
「
。No.03/94/040/00013/AM19N(〕 No.:17/AⅣl19

Datcd:24.10.2018 10820396 dt.11.04.2018

0 351lKg



圏

Subject: Rcquest for amendmcnt in thc quantity of Import Item.

Decision:'l'hc committee considcrcd thc rcquest of thc firm for amcndmcnt in thc quantity of Import Itcm and

decided not to acccdc to thc rcqucst.

Subject: Ratification of Input Output Norms against Advancc Authorization No. 0810142705
dt. 3l .05.2018.

Decision: 'l'hc committcc considered thc casc as pcr agcnda and dccidcd to dcfcr thc mattcr for cxamination of
thc casc by'l'cchnical Expert(Consultant){SK}.

コ

ー

ー

∃

Subjcct: Fixation ofadhoc norms in rcspcct of Advancc Authorization No.0410l6ltt95
dated 10.05.2016.

Decision: 'l'hc Committcc considcrcd thc casc and dccidcd to dcfcr thc mattcr for DIPP commcnts.

L- -- - rr

lllrr-* M. n-ibq l[*L Sondcx hcat Lxchangcrs lllre r. xo. otlszBot+rZrnvrslDi,^s- l$-st"tr', 1
ll _ llllaia Pvt Ltd- llvll llDcfcrred

llAau. Lic. No. and uatcllnt F. No. 34t24to40t00iei7lMl8 ll Ill nr: No.:17l,tM19

ll ,3,gq' 10.10.2018 ][:+roo+:+oedatcd 26.0s.2w 1l Il I

Subject: Ilnhanccment in thc wastagc allowed hy NC against Advancc Authorization No. 3410043499
dated 26.09.2017.

Decision: 'l'hc Committcc considcrcd thc casc and dccidcd to dcfi:r thc mattcr for I)IPP commcnts.

々 ψん_

Casc Noo A… 107 (iujarat Ral'fi a Industrics. IQ F. No.

NC No.:17/AⅣl19

Datcd:24.10。 2018
.Iッic N() and Datc RA「 .No.08/24/040/00362/AM18
10142705 dt 31 05 2018

SRII Iン irnitcd

1/87/050/00148/AM17/1)1lS― VII

. I-ic. No. and
「
。No.04/24/040/00015/AM17

10161895 datcd 10.05。 2016



SubieCt: Enhancement in the wastage a1lowed by NC against Advancc Authorization No。 3410043498
dated 26.09.2017.

Decision:′「 hc COllnl■ ittcc considcrcd thc casc and dccidcd to dcfcr thc lnattcr for DIPP coIImcnts.

Subject: Enhanccmcntin the wastagc a1lowed by N(〕 against Advance Authorization
datcd 19。 10。2016.

SubieCt:F破ation of adhoc norms in rcspect of Advancc Authorization No,0510405849
datcd 13.03.2018.

Dccision:´ I｀hc(30111inittCc cOnsidcrcd thc casc and dccidcd to dcた r thc inattcr lor I)IPP corrllllcnts.

VH

No.3410042602

Decision: Thc Committee considered the case and dccided to dcfcr the mattcr for DIPP comments.

I:

if c"* mr. a:l12 -- 
lJMr.. lnj".topra'tFrt. i.ta. lirrq r. Nr. -lf-"ffi]]ll ___l = _][9_l/!20s01_0q4_lv{Y]lAP!{L::__llDeferred ll----_ll"*-r.i". N.' "rd D"rcll* i. irnolqo4uooozyrrvrn-1i 

illl NC No.:17lAM19

[+3]!"qilrp,z!tq=.]gqryqrqq?+lqg3gJgglL = _____ _____ll ___:fl
Subject: l-ixation ofadhoc norms in respect of Advancc Authorization No. 0610038477

dated 26.10.2016.

Decision: l'he committec considered the case as per agenda and dccided to defer the matter for examination of
thc case by Technical Expert(Consultant) {SK}.

01/87/50/012/ノ Mヽ18/1)ES―
I′ td

スィンノ2_

「
。No.01/87/50/274/AM17/DES―

「
.No.34/24/040/00198/AM17

「
。No。

1/87/050/00162/AM19/DES― VII

●  Iン iC   No.  and F。 卜Io.05/24/040/00617/AM18/
0405849 datcd 13.03.2018

ia Pvt Iン td.

y.Lic.No.and
Dated:24.10.2018   113410042602 datcd 19.102016

Case Noo A-111

Casc Noo A-113

NC No。 :17/AⅣ l19

Dated:24.10。 2018



9

|ヽ田翻l¬膨ヽお藁ぶ葛蕩晋|卜

'Iヽ

あ
|″響呼I]IIF「 |li三二」

Subject: Enhancement in thc quantity of lmport ltcm a1lowcd by NC against Advancc Authorization No。

0310809962 datcd 20。 12.2016.

Decision: 'fhc committcc considercd thc casc as pcr agcnda and dccidcd to dcfcr thc matter for cxamination of
thc casc by'l'echnical lixpcrt(Consultant){SK}.

ONIJINE CASES

Casc No.:9/21/87-Al.C1/2014    Party Namc:SANKHI′ A
INDUSTRIES

Casc No.:130/15/87-AIノ C1/2016  Party NamcIIう ASl｀MAN
RECLAMAT10NS

Mcct No/Datc:17/87-

ALC1/2018
24102018

Status:
Rejected

Stalus:
Deferred

Status:
Rcjccted

Status:
Rejected

HQ Filc:01/87/050/00162/AM15/ RLA Filc:07/24/040/000H/AM15/ Lic No/Datc:0710105260
20.062014

Decision: Thc cOmmittcc notcd that a DL was issucd to flrm on ll.062018,which was followcd by a rcmindcr on

26 09 2018 Howcvcr,lrm nOt rcplicd to thc Dl′ Thcrcお rc,committcc dccidcd to rlcctthC Casc

5  Casc No.:20/20/87-AI′
C1/2015

Mcct No/1)atc:17/87-

AI′ C1/2018
24.102018

Party Namc:GU」 ARAT FLUORO Mcct No/1)atc:17/87-
CHIう MICAI´ SI′TD          AI′ C1/2018

HQ Filc:01/87/050/00523/AM17/  IRLA Filc:30/24/040/00026/AM15/ Lic.No/Datci3010103090
13.082014

1)ccision:Thc cOmmittcc obscrvcd that flrm has not rcplicd to DL issucd to thcm and decided that a flnal rcmindcr

may bc issucd to the flrm by post and dcfcrrcd thc casc.

Case No.:9/42187-Ll,Cll20l4 Party Namc: MIIC ICl.llAN Mcct No/Datc:17/87-

SYSTI〕MS PRIVATI:LIMITI〕 D  ΛLC1/2018
24.10.2018

HQ Filc:01/87/050/00350/AM15/  RI′ A Filc:09/24/040/00439/AM15/ L′ic No/Datc:0910061249

17.11.2014

Dccision:Thc cOmmittcc notcd that a DL wasissucd to flrm on ll.06.2018,which was followed by a rcmindcr on

25.09.2018 Howcvcr,Arm nOtrcplicd to thc DL.Thcrcforc,committcc dccidcd to rlcctthe casc

Case No.:21l18/87-ALCI/2015 Pafly Namc: MI{C ICLIIAN Mcct No/1)atc:17/87- Status:
DeferredSYSTEMS PRIVATE LIMITED  AL′ C1/2018

2410.2018

HQ Filc:01/87/050/00191/AM16/ RLA Filc:09/24/040/00049/AM16/ 1′ ic.No/Datc:0910062005
12052015

1)ccision:The cOmmittcc obscrvcd that flrm has not rcplicd to DL′ issucd to thcm and dccidcd that a flnal rcrnindcr

may be issucd to thc flrnl by post and dcfcrrcd thc casc.

颯 ルム…



10

24.10.2018

HQ Filc:01/87/050/00264/AM16/  RL′ A Filc:34/24/040/00158/AM16/ Lic No/Datc:3410041497
10909.2015

Decision:Thc cOmmittee notcd that a DL was issucd to Arm on 24.07.2017,which was followcd by a remindcr on

02.08.2018.Howcvcr,■ rm notrcplied to thc DL.Thcrcforc,committcc dccidcd to rcicct the case

Casc No.:21/20/87-AI,C1/2015   Party Namc:GUJARAT IFl´ UORO Mcct No/1)atc:17/87-
CHl]MICALS l′ TD          Al´ C1/2018

24102018

6 HQFilc:01/87/050/00265/AM16/  RLA Filc:34/24/040/00159/AM16/ Lic.No/Datc:3410041498
09.09.2015

I)ecision : Thc committec notcd that a DL was issucd to firm on 24.01 .2017, which was followcd by a rcmindcr on

02.08.2018. I{owevcr, firm not replied to thc DL. Thereforc, committce dccidcd to rejcct thc casc

Casc No.:6/20/87-AI′ C1/2015 Party Namc: WACKljlt
METROARK CHEMICAl′S PVT
IンTI)

HQ Fllc:01/87/050/00250/AM16/ RLA File:02/24/040/00120/AM16/

Status:
Rejected

Mcct No/Datc:17/87-       Status:

AI′C1/2018           Defcrrcd
24102018

1′ ic No/Datc:0210206166

18092015

Decision : Thc committcc hcard thc rcprcscntativc of the firm during Pcrsonal I Icaring and dccidcd that firm may

furnish thc following information within onc month and dcfcrrcd thc casc:-

a) Accounting of thc Import item
b) Nexus bctwccn lixport and Import itcm to bc clcarly cstablishcd

Case No.:26114/87-LLCI12016 Party Namc: AG Dfll{CO Mcct No/Datc:17/87- Status:
I)cferredBELTING(InlDIA)PVT LTD,  Alン C1/2018

2410.2018

HQ Filc:01/87/050/00359/AM17/  Rl′ A Filc:05/23/040/00262/AM16/ Lic No/Datc:0510395845
08. i0.2015

Decision ! Thc Committec obscrvcd that firm has not replicd to Dl. issued to thcm and decidcd that a final rcmindcr

may be issued to thc firm by post and dcfcrred thc casc.

Casc No.:33/2/87-ALC1/2016    Party Namc:SItF LIMITED     Mcct No/Datcl1 7/87-     Status:
Al′C1/2018           1Approved
24.10.2018

HQ Filc:01/87/050/00035/AM17/ Rl′A Filc:04/24/040/00222/AM16/ Lic.No/Datc:0410161554
28.012016

Decision :  Bascd on thc cxamination of thc casc of irm by Tcchnical Expcrt(Consultant{SK})in File No.

9 01/87便 ν99鮭2/▲yr,tL Commmcc dccttcd b ra五
～

thc hCCncc asおHows■

QTY IMPOIぜ I｀ I′「 EM QTY
EXPORT ITEM

65600KgNYLON 6 CHIPS30%Glass「 illcd Nylon 6 Cornpound
―SGI'30 COLORS

(NYLON 6 COMPOUNDED
CHIPS S(〕F30C()L()RS,((〕radcs
l｀モ」Ir● lYIン S(〕 F30 BI′ACK/SGI'3011

GI´ ASS FII〕 I]Iυ CHOPPl〕 D
STRANDS

Alt p..r---*

30750Kg
100000Kg

可

V



BLACK/SGF30(E)BLACK/SGIF30
NATURAL/SGF30 MBLACK
/SGF30 RED/SGF30UV BLACK/
SGF30 M(I)BLACK/SG「30H
NATURAl′ )

RA may take consequential action as per I'olicy / I'rocedurcs

CaseNo.:28/2187-Al,Cl12016 PartyNamc:LI-OYD Mcct No/1)atc:17/87-

INSULAT10NS(INDIA)LIM11｀ED ALC1/2018
24.102018

10 HQ「
1lC:01/87/050/00030/AM17/  RLA Filc:03/95/040/00954/AM16/ Lic No/Datc:0310803100

07.032016

Dccision:Thc Comlnittcc considcrcd thc casc as per agcnda and dccidcd to givc Pcrsonal Hcaring

icchnical and production pcrsons who arc wcll vcrsed with thc casc to cxplain thc cxport product and

and dcfcrrcd thc casc

Party Namc:VISEN INDUSTRIES Mcct No/1)atc:17/87-
1.IMITED                AIン C1/2018

2410.2018

Status:
Deferred

to thc firm with
proccss involvcd

Casc No.:5/2/87-ALC1/2016 Party Namc: VISIIN INI)tJSTItlllS Mcct No/Datc:17l87- Status:
DcferredI′ IンII´ 1｀ 1lI) ALC1/2018

24.102018

1l HQ Filc:01/87/050/00007/AM17/  1こ A Filc:03/95/040/00263/AM16/ Lic No/Datc:0310803206
10032016

1)ccision:Thc comlnittcc obscrvcd that flrin has not rcplicd to Dl′ issucd to thcm and dccidcd that a flnal rcmindcr

may bc issucd to the flrln by post and dcn3rcd thc casc.

Casc No.:6/2/87-AIノ C1/2016

12 1HQ Filc:01/87/050/00008/AM17/ 虹′A Filc:03/95/040/00334/AM16/ 1″ic No/1)ate:0310803234
11.03.2016

‐Dccision:Thc Comlllittcc obscrvcd that flrin has not rcplicd to DL issucd to thcm and dccidcd that a flnal rcmindcr

rnay bc issucd to thc flrnl by post and dcFcrrcd thc casc.

Casc No.:7/2/87-AIノ C1/2016 Party Namc: VISEN INDUSTITIES Mcct No/Datc:17187-
I′ IMITIED ALC1/2018

24.10.2018

13 HQ File:01/87/050/00009/AM17/  RI′ A Filc:03/95/040/00335/AM16/ 1′ic.No/1)atc:0310803231

11.032016

1)ecision:Thc Comlnittcc obscrvcd that flrm has not rcplicd to I)I′ issucd to thcm and dccidcd that a flnal rcminder

rnay bc issucd to thc flrm by post and dcfcrrcd thc casc.

Status:
Deferred

14

Casc No.:34/13/87-AIノ C1/2016 Party Namc:VISEN INDUSTRIES
l′IMITED

HQ Filc:01/87/050/00309/AM17/  RI´ A Filc:03/95/040/00899/AM15/

Status:
f)cferrcd

Mcct No/1)atc:17/87-        Status:

ALC1/2018            Deferrcd
24102018

L′ic No/Date:0310803251

11032016

A^rt, ,L /t - r ---
円
可
・可

肝

　

”
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Decision : Thc Committcc obscrvcd that firm has not rcplicd to Dl- issued to them and dccidcd that a final rcmindcr
may be issucd to thc firm by post and dcfcrrcd the casc.

Casc No.:25/8/87-AIフ C1/2016 Party Namei VISEN INDUSTR11,S McctNo/Datc:17/87‐
LIMITED                 ALC1/2018

24.10.2018

15 HQ Filc:01/87/050/00137/AM17/ RI′ A「ilc:03/95/040/00262/AM16/ Lic.No/Datc:0310803331
15.03.2016

Decision:Thc COmmittcc obscrvcd that flrm has not rcplicd to l)L issucd to thcm and dccidcd that a flnal rcminder

may bc issucd to thc flrln by post and dcfcrrcd thc casc.

Mcct No/Datc:17/87-

ALC1/2018
24.10.2018

1′ic No/Datc:0210206703

1905.2016

Status:
Deferred

Status:
Approved

l.05Kg/Kg

Nctto Net

Status:
Dcfcrrcd

Status:
Dcferred

Case No.:50/10/87-AIン C1/2018 Party Namc:PAVAMAN POLY  Mcct No/Datc:17/87-
PRODUCTS PVT LTD,       ALC1/2018

24.10.2018

HQ Filc:01/87/050/00189/AM19/  RI.A Filc:07/24/040/00003/AM17/ 1′ ic No/1)atci0710109646

13042016

Dccision:Thc cOmmhtec considcrcd thc casc as pcr agcnda and dccidcd to ratify thc licensc as follow:

EXPORT ITEM

Andrcasstrip

{P01yurcthanc Strip)

(5400 KGS)

QTY

300Numbcr

IMPORT ITEM

Polyurcthanc Itesin ZII1 890

Rcllcctor SWAROPILE Round(On
IFOC Basis)

takc conscqucntial action as pcr Policy/Proccdurcs

Party Namc:SN「 [INDIAI PVl｀    MCCt No/Datc:17/87-

1′TD,                   ALC1/2018
24102018

Casc No.:63/3/87-AIノ C1/2017

17 HQ Filc:01/87/050/00264/AM18/  RI′ A lrilc:26/24/040/00005/AM 17/ Lic.No/Datc:2610012755
1305.2016

1)ecision:Thc Committcc obscrvcd that flrin has not replicd to DL issucd to thcm and dccidcd that a flnal rcrninder

may bc lssucd to thc flrm by post and dcfcrred thc casc

Casc No.:1/8/87-AIン C1/2016 Party Namc: WACKIIR
IMETROARK CHEMICALS PVT
I′TD

HQ Filc:01/87/050/00H3/AM17/  RI′ A Filc:02/24/040/00022/AM17/

Decision :'fhc committcc hcard the rcprcsentativc of thc firm during Pcrsonal Ilcaring and decided that firm may

furnish thc following information within onc month and dcfcrrcd thc casc:-

a) Accounting of thc Import itcm

b) Ncxus bctwccn Iixporl and Import itcm to bc clcarly cstablishcd

At/ u--,,.--=**
LIPト
●ЧIЧ l｀く′

:…
鶯・rF→つ一・棚̈
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Case No.:2/8/87-AIッ C1/2016     Party Namc:WACKl:R        Mcct No/1)atc:17/87-      Status:
MIETROARK CHEMICΛLS PVT  AL′ C1/2018           Dcfcrred
l´

′
rI)                          24.10.2018

‐
HQ Filc:01/87/050/00H4/AM17/  RI´ A Filc:02/24/040/00024/AM17/ 1´ic No/Datc:0210206704

1905.2016
19

Dccision:Thc committcc hcard thc rcprcscntativc ofthc flrm during Pcrsonal llcaring and dccidcd that flrm may

負rnish thc following information within onc month and dctDlTcd thc casc:―

a)Accounting ofthc lmportitcm

b)Ncxus bctwccn Export and lmportitem to bc clcarly cstablishcd

Case No.:37/14/87… ALC1/2016   Party Namc:NAVRATAN      MCCt No/Datc:17/87-     Status:
SPECIALTY CHEMICALS LLP  

‐ALC1/2018            1Deferred
12410.2018                ‐

20 HQ Filc:01/87/050/00370/AM17/  Rl′
A Filc:08/24/040/00085/AM17/ 1′ic.No/Datc:0810138106   .

0606.2016

1獅湖1ぶ鷲∫器糧∬淵撃よ零∬域罵ittilll鰹』嚇il記■:∬鶴盤ち貯品嵐sl罵。胤:
and dcfcrrcd thc casc

‐
Case No.:48/8/87-ALC1/2016    Party Namci MARUTI TECHNO  Mcct No/Datc:17/87-      Status:

RUBB13R PVT.LTD          ALC1/2018            Rejected
24102018

21 HQ「 ile:o1/87/050/00160/AM17/  RI′ A File:05/24/040/00106/AM17/ 1ン
ic No/Datc:0510398745

08.06.2016

Decision:Thc committcc notcd that a DL was issucd to flrm on 26 07.2017,which was fo1lowcd by a remindcr on

08.08.2018.Howevcr,Arm not rcplicd to thc DL Thcrcforc,committce dccidcd to rlCCtthe case

lё ase No.:52/8/87‐ ALC1/2016    Party Namc:KOHIN00R      MCCt No/Datc:17/87-     Status:
ALC1/2018           Reiccted‐                       RUBBERS
24.102018

22 HQ Filc:01/87/050/00164/AM17/  RL′ A lFilc:09/24/040/006H/AM16/ 1ン
ic.No/Datc:0910063794   ‐
1506.2016                .

I)ccision:Thc committcc notcd that a DL wasissucd to flrm on 18.06.2018,which was followcd by a rcmindcr on

25 09 2018 HoWCVcr,irm notrcplicd to thc DL.´ I｀ hcrcforc,committcc dccidcd to rlcct the case

Case No.:2/13/87-ALC1/2016   Pany Name:WACKER      MCCt No/Datc:17/87-    Status:
MItTROARK CHEMICAI′ S PVT  ALC1/2018            Deferred

24.102018‐                            L′
´
1｀ I)

HQ Filc:01/87/050/00277/AM17/  Rl′ A「ilc:02/24/040/00064/AM17/ 1.ic No/Datc:0210206799
30.06.2016

.23                                                                                  -
‐
Decision:Thc comlnittce hcard thc rcprcsentativc ofthc flrin during Personal IICaring and decidcd that flrm may

.   lfurnish thc fon。 、ving information within onc month and dcfcrrcd thC casc:―

‐ a) Accounting ofthc lmportitem

l    b)Ncxus bctwccn Exportand lmportitcmtoPc clCarlyCstablishcd

為 ″ん_
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24

25‐HQ Filc:01/87/050/00388/AM17/  Rl′ A「ilc i34/24/040/00129/AM17/ Lic.No/Datc:3410042396
02082016

1Dccision:Thc committcc notcd that a DL wasissucd to flrm on 26.072017,which was followed by a rcminder on

Case No.:55/14/87-AI,C1/2016   Pany Namc:GUJARAT FLUORO Mcct No/1)atc:17/87-
tCHEMICAl′ Sl´TD          ALC1/2018
|

24102018

14.08.2018. I{owevcr, firrn not rcplicd to thc DL. 1'hcrcforc, committec dccidcd to rcjcct thc casc

iCase No.:48/14/87¨ALC1/2016   Party Namci NAV AUXICHItM   MCCt No/Datc:17/87-
‐                      PVT.LTD,                AI′ C1/2018

24.102018

26.HQ Filc:01/87/050/00381/AM17/  RI′ A Filc:30/24/040/00015/AM17/ 1′
ic No/1)atc:3010103816

16.082016

Case No.:15/15/87-AI,C1/2016   Party Namc:R/tI)ID           MCCt No/1)atc:17/87-      Status:
ItNGINl〕ItRING CO P I′ Tl)     ALC1/2018            ApproヽItNGINl〕ItRING CO P I′ Tl)     ALC1/2018            Approved

24102018

IHQ Filc:01/87/050/00408/AM17/ RLA「 ilc:05/24/040/00297/AM17/ L′ ic.No/Datc:0510399797   1

‐21.092016

Decision : Thc committce notcd that a I)1.. was issucd to firm on I I .06.2018, which was followcd by a rcmindcr on

1 1.07.201 8. IIowevcr, firm not rcplicd to thc Dt.. Thcrcfore, r:ommittec dccidcd to rcjcct thc casc

ItXPORT ITEM QTY IMPORTI・「 EM QuantitY
Rccommcndcd (Kg)

POWDIER COATING RESIN(PCR)
{COntaining Minimum Epoxy Rcsin
225°/0,  Polycstcr  ltcsin  34 6°/0,

Tttanium Dlo対 dc 12.7%)

lKg Ilpoxy Rcsin 0.2295

Polycstcr I{csin 0.3529

1｀ itanium E)ioxidc 01300

Ilcnzoin 00030

Carbon lllack o0143

Mcct No/Datc:17/87-

Al′ C1/2018
Status:
Dcferred

Status:
Rcjected

Status:
Rcjected

27

|        |
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Wax 0.0010

I-cvcling Agcnt 0.0130

Ilarium Sulphatc
Prccipitatcd

0.2621

・
1｀ ItI GI′ YCII)Ylン ISO
CYANURATIt(l GIC)

001286

RA may take consequential action as per Policy / Proccdurcs

Casc No.:17/14/87-AI」 C1/2016

HQ Filc:01/87/050/00350/AM17/  RI′ A FI

|

Decision i The committcc considcrcd

information:-
thc case as per agcnda and decided that thc firm may specify the

a) Dcnier of Nylon Yarn
b) Exact dcscription of PVC PEST Rcsin

C)SpCCiflC PVC plasticizcr to bc importcd

Decision ! l'hc committcc notcd that Norms Cornmittcc-VlI in its Mccting No.15/87-A[,Cll20l8
on28.08.018 had alrcady ratificd thc licensc. 

-fhcrcforc, commitlce dccided to withdraw thc casc.

which was held

fon。、ving

Case No.:4/16/87-ALC1/2016    Pany Namc:G十
‐H LIZ INDIA    Mcct No/Date:17/87-      Status:

PRIVATE LIMITED         ALC1/2018           Withdrawn
24.10.2018

29 HQ Filc:01/87/050/00531/AM17/  RI′ A「ilc:03/94/040/00686/AM17/ Lic No/1)atc:0310808908   07082018
02 112016

Case No.:90/15/87-AI′ C1/2016  Party Namc:SASA RI」 I〕13ERS  Mcct No/Datc:17/87-
PRIVATE L′IMITItD         Al′ C1/2018

24.10.2018

a 'rll\\T a Y f, ,^^. LI^ /n,
Case No。 :18/16/87-AIン C1/2016   Party Namc:INTERNAT10NAL  Mcct No/Datc:17/87-

CONVEYORS LIMITlう D      ALC1/2018
‐24102018

Status:
Approved

‐Z41U ZU10

1HQ Filc:01/87/050/00545/AM17/ RIン Λ Filc:03/94/040/00869/AM17/ 1′
ic.No/1)atc:0310810103

|

|

23122016
:                       :                       |

Decision : Bascd on thc cxamination of thc casc of firrn by 'fcchnical lixpcrt (Consultant {SK})
01i87/050/00545/AM17, thc Committcc dccidcd to ratify thc liccncc as follows:-

in Filc No.

ん ″ん

Status:
fleferrcd

Status:
Deferred

Decision : Thc Committcc obscrved that firm has not rcplicd to DL issued to thcm and dccidcd that a final remindcr

may bc issucd to thc firm by post and dcfcrrcd thc casc.
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ltXPORT I‐ I｀ liM QTY IMP()It´ 1｀ ITItン I Quantity
Rccomlncndcd

(Kg)

PVC SOLID WOVEN 
「
IRI]

RESISTENT  ANTISTATIC
CONVEYOR BELTING(PVC
3500,3 PLY[10Xl.01)NOT
LllSS THAN 192972 9Kg

16855 Sq. metcr
POL′YI〕 S´「 ltR FII´AMIENT
YARN(1000/1500
RI,I′ ItVANT DItNII]R)

77952 470Kg

PVC SOl´ ID WOVEN I'IRIt
R13SISTENT  ANTISTATIC
CONVEYOR BELTING(PVC
3500,3 PLY[2.O X 201)NOT
LESS THAN 173706.4Kg

14207 950 Sq.

mctcr
PVC RI〕 SIN 103616 200Kg

PVC PLAS′ 1｀ ICIZlう R
(PHOSPHATE
PL′ASTICIZI:R
/DOP/TCP/TAP/1)OA/D10P
/TCI〕P/1t11lrOs50-

95/ROSCAN/
SANTICIZER)

64916 030Kg

RA may take consequential action as per Policy / Procedures

Mcct No/Datc:17/87-        Status:

ALC1/2018            Deferred
2410.2018

32 HQ Filc:01/87/050/00581/AM17/

Case No.:55/16/87-ALC1/2016   Party Namc:ASTRA
CORPORAT10N

RL′ A lFilc:22/24/040/00064/AM16/ 1´ ic No/1)atc:2210015623

2912.2016

Mect No/Date:17/87-

IALC1/2018

24102018

Status:
Deferred

IHQ Filc:01/87/050/00582/AM17/  RIッ A Filc i22/24/040/00065/AM16/ Lic No/Datci221 0015624
29 12201629 122016

Decision : l'he Committcc obscrvcd that firrn has not rcplicd to I)L issucd to thcm and dccided that a final rcmindcr

rnay bc issucd to thc firm by post and dclcrrcd the casc'

Casc No.:56/16/87-Al,C1/2016   Party Namc:SASA RUBBERS
PRIVATIEI′ lMITItD

Mcct No/Datc:17/87-

AL′ C1/2018
124.102018

Status:
Deferred

34

Decision : l'he Committce obscrvcd that firm has not rcpticd to I)L issucd to them and decided that a final rcmindcr

may bc issued to thc firm by post and dcferred thc casc'

鳥 ノル_

Case No.:54/16/87-ALC1/2016   Party Namc:ASTRA
CORPORAT10N
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Case No.:1/16′87-ALC1/2016    Pa=y Namc:VISEN INDUSTRIES ‐Mcct No/Datc:17/87-      Status:
l′IMITED                 ALC1/2018            Deferred

24.10.2018                ‐

35 HQ File:01/87/050/00528/AM17/  RLA Fllc:03/95/040/00222/AM17/ Lic No/Datc:03108H458
27.02.2017                .

Decision:Thc Committcc obscrvcd that flrrn has not rcplicd to I)L issucd to thcm and dccidcd that a final rcmindcr

may bc issucd to thc flrnl by post and dctrrcd thc casc

Case No.:70/2/87-AlJC1/2017    Party Namc:VISEN InlDUSTRIES Mcct No/Datc:17/87-      Status:
LIMITED                 ALC1/2018            1Deferred

24102018                ‐

36 HQ Filc:01/87/050/00127/AM18/  RLA Filc:03/95/040/00044/AM17/ Lic.No/Date10310811461
27.02.2017

Dccision:Thc committec obscrvcd that flrm has not replicd to I)L issucd to thcm and dccidcd that a flnal rcmindcr

lnay bc lssued to the flrm by post and dcfcrred thc casc

,Case No.:40/1/87-ALC1/2017    Party Namc:MACRO POLYMERS'Mcet No/Date:17/87-      Status:
‐                        P.LTD                   ALC1/2018            Withdrawn

‐
24.10.2018                1

37 HQ File:01/87/050/00040/AM18/  RLA Filc:08/24/040/00423/AM17/ Lic.No/Datc:0810139822   
‐

0203.2017

1Dccision:Thc Committcc notcd that thc liccncc has already bccn ratincd by Norms Committcc― VII Mccting No 9/87-

ALC1/2017 which was held on 31.01 2018.Thcrcfore thc Comlnittcc dccidcd to withdraw the casc.

Case No.:127/2/87-ALC1/2017   Party Namc:EASTMAN       McCt No/Datc:17/87-     Status:
RECLAMAT10NS           ALC1/2018            1Deferred

124.10.2018

38 HQ Filc:01/87/050/00184/AM18/  RLA Filc:30/24/040/00047/AM16/ Lic No/Date:3010103973
.07.03.2017                1

1Decision:Thc Committcc observcd that irm has not rcplied to DL issucd to thcm and dccidcd that a inalreminder

may be lssucd to thc flrnl by post and dcfcrrcd thc casc.

ICase No.:129/2/87-ALC1/2017   Party Namc:EASTMAN       MCCt No/Datc:17/87-      Statust
RECLAMAT10NS           ALC1/2018            :Deferred

2410.2018                ‐

39 HQ Filc:01/87/050/00186/AM18/  RI′ A File:30/24/040/00035/ANl17/ Lic.No/Datci301 01 03974   
‐

07.032017

Decision:Thc Comnnittcc obscrvcd that flrm has not rcplicd to I)L issucd to thcln and dccidcd that a flnal rcmindcr

inay bc issucd to thc rlrln by post and defcrrcd thc casc

Case No.:42/1/87-ALC1/2017    Party Namc:MACRO POLYM13RS McctNo/Datc:17/87-      Status:
P.1′TD.                ALC1/2018           1Deferred

‐2410.2018
40

1HQ Fllc:01/87/050/00042/AM18/ RLA Filc:08/24/040/00442/AM17/ Lic.No/Datc:0810139864   1
110.03.2017                1

ス、/ノ れ _
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Dccision:Thc Comlnittcc obscrvcd that flrln has not rcplicd to DL issucd to thcm and dccidcd that a flnal rcmindcr

may bc issucd to thc flrm by post and dcfcrrcd thc casc.

Case No.:63/16/87-ALC1/2016   Party Namc:VISEN INDUSTIdES Mcct No/Datc:17/87-      Status:
LIMITED                 AIン C1/2018            Deferred

24.10.2018

41 HQ Filc:01/87/050/00590/AM17/  RLA Filc:03/95/040/00717/AM17/ Lic.No/Date:0310811804
14.03.2017

Decision:Thc Committcc obscrved that flrm has not rcplicd to DL issucd to thcm and dccidcd that a flnal remindcr

rnay bc issucd to thc flrm by post and dcfcrrcd thc casc.

Case No.:128/2/87-ALC1/2017   Party Namc:KOHIN00R      Mcct No/Datc:17/87-      Status:
RECLAMAT10NS           ALC1/2018            Deferred

24.10.2018

42 HQ File:01/87/050/00185/AM18/  RLA IFilc:30/24/040/000H/AM17/ Lic.No/Datci3010103981   1
14032017                1

‐
Dccision:Thc Committce obscrvcd that flrm has not rcplicd to DL issucd to thcm and dccidcd thtt a flnal rcrnindcr

rnay bc lssucd to thc flrnl by post and dcfcrrcd thc casc.

Case No.:59/1/87-ALC1/2017    Party Namc:VISEN INDUSTRIES 4ヽcct No/Datc:17/87-      Status:

LIMITED                
‐ALC1/2018            1Deferred
2410.2018

43 1HQ File:01/87/050/00592/AM17/  RI′ A「ilc:03/95/040/00968/AM17/ Lic.No/Datc:0310811936
20032017

.Decision:Thc Committcc obscrvcd that flrin has not rcPlicd to DIン issucd to thcm and dccidcd that a flnal rcmindcr

rnay bc lssucd to thc flrnl by post and dcfcrrcd thc casc.

ICase No.:5/1/87¨ Al」 C1/2017    Party Namc:WACKER        MCCt No/Datc:17/87-     Status:
METROARK CHEMICAl′S PVT  ALC1/2018          1Deferrcd
Ll｀ I)                          24.10.2018                

‐

HQ File:01/87/050/00005/AM18/  RI′ A Filc:02/24/040/00219/AM17/ Lic No/Date:0210207478
20.03.2017                .

44

1)ccision:The cOmmittcc hcard thc rcprcscntativc ofthc flrin during Pcrsonal IIearing and dccidcd that flrin may

furnish thc fono、 ving information within onc month and dcfcrrcd thc casc:‐

a) Accounting ofthc lmportitcm

l b)Ncxus bctwcen Expo■ and lmport itcm to bc clearly cstablishcd

lCase No.:43/2/87¨ AIJC1/2017    Party Namc:TEGA INDUSTRIES Mcet No/Datc:17/87-      Status:
l′TD.                  Al′ C1/2018           ‐Deferred

2410.2018

45責O riic:01/8ウ /030/6oloo/AM18/ RLA Filc:02/24/040/00261/AM17/ Lic.No/Datci02 10207493  
‐

23.03.2017

‐Decision:Thc committcc considcrcd thc rcqucst ofthc flrm for cxtcnsion oftimc for furnishing rcply and dccidcd to

grant onc month timc to irm for submission ofrcply and dcfcrrcd the casc

々 ノゎ省
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Case No.:137/2/87-AIコ C1/2017   Party Namc:SONDEX IIIう A′「     Mcct No/Datc:17/87-
13XCHANGItRSINDIA PVT Iン TD ALC1/2018

24.10.2018
46責
O Filも :01/87/050/Obi94'AM18′  Rl′A Fiit:34/24'046,o6J7ウ/AM17' Iic☆。/1)atc:J416o4」 o`b

24032017

Dccision:Thc cOmmittcc considcred thc casc and dccidcd to dctrthc mattcr for DIPP commcnts

Casc No.:61/1/87-AI′ C1/2017 Party Namci VISI]N INDUSTRIl,S

LIMITED

Status:
Dcfcrred

Status:
Dcferrcd

Status:
Deferred

Mcct No/1)atc:17/87-

ALC1/2018
24.10.2018

1′ic.No/Datc:0310812089

25.03.2017

47 HQ File:01/87/050/00594/AM17/  RL′ A Filc:03/95/040/00559/AM17/

Decision : Thc Committec obscrvcd that firm has not rcplicd to DI. issucd to them and dccidcd that a final rcminder
may bc issucd to thc firm by post and dcfcrrcd thc casc.

Casc No.:44/2/87-Al,C1/2017 Party Namci WACKlう R
METROARK CHl:MICAI′ S PVT
LTD

HQ Filc:01/87/050/00101/AM18/ RL′ A File:02/24/040/00263/AM17/

Mcct No/Datc:17/87-

AI′C1/2018
2410.2018

1´ic No/Datc:0210207504

2903201748

Decision : Thc committec heard thc rcprcscntativc of thc firm during Pcrsonal Ilcaring and dccidcd that firm may
furnish thc following information within onc month and dcfcrrcd thc casc:-

a) Accounting of thc Import itcm

b) Ncxus bctwccn Export and Import itcm to bc clcarly cstablishcd

Case No.:101/2/87¨ AIノC1/2017

‐HQ Filc:01/87/050/00158/AM18/ RLA IFilc:05/24/040/00661/AM17/Lic.No/Datc:0510402 H l   l
31032017               1

つ盤『漱IjttTl:ぷ∫讐鮮謝棚鳳ピ:蹴淋!杵llMI盤 :∫器∬TmmdbК
軋袖d鶴
"r mrms

EXPORT ITEM QTY

10125MT

IMP()ItT IT1lM

Crumb Rubber Powdcr Radial llus/truck l'yrcScrap (old and uscd) cut 2/3
pcs

may take conscqucntial action as per Policy / I'roccdurcs

Party Namc:TINNA RUBBER   IMcet No/Datc:17/87-
AND IhllrRASTRUCTURI]LTD.IALC1/2018

‐
24.10.2018

Status:
Approved

Case No.:11/2/87-ALC1/2017

50 HQ File:01/87/056/06o68/AM18/

Palty Namc:DURI´ AX
ARCHTl〕 CH PVTI′TD

RI′ A「ilc:03/94/040/01073/AM17/

Mcct No/Datci1 7/87-

AL′ C1/2018
24.10.2018

1′ic No/Datc:0310812402

Status:
Dcferrcd

t0.04.2017

DeCision : 'lhc committec considcred the casc as per agcnda and dccidcd to dcfcr thc mattcr for cxamination of the

■

Ｅ
む
・
』

趨 ノみ…
frc"
a-.ef
i{r -tqn
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case by Tcchnical Expert(Consultant) {SK}.

Case No.:13/2/87¨ AI」C1/2017 Party Namc: I)URLAX Mcet No/Datc:lll|7' Status:

ARCHTECH PVTI′TD AI′ C1/2018
24.10.2018

Deferred

51 ‐HQ Filc:01/87/050/00070/AM18/  RLA Filc:03/94/040/01111/AM17/ Lic No/Datc:0310812403
10042017

Decision : 'lhc committee considcred thc case as per agcnda and dccided to dcfcr thc matter for examination of thc

casc by Tcchnical Expcrt(Consultant){ SK}.

ItXPORT ITl〕M QTY IMPORT ITEM QTY

Poly   lso   Butylcnc    Compound

(POly ISO Butylcnc containing 60 1/-1%
with Ll′DPE)

200MT
Poly Iso Ilutylcnc PolYmcr 123 6MT

1′ l′ I)Pll(〕 ranulcs

Polycthylcnc
76.22MT

Porous Polypropylcnc

COpolymcr

(IIifax cA 71fl馳 rヽ型壼生

412M´ I｀

Proccss Aid/()ptical

Brightncr― Additivc

Additive

2.06MT

RA may take consequen(ial action as pcr ltolicy / I'roccdurcs

case No.:97/2/87-Alコ C1/2017     Party Namc:JINDAl′ POI′
Y      MCCt No/1)atc:17/87-       Status:
ALC1/2018          Rciccted

「
ILMS LTD.1・ l LIVlわ Ll■′.               イ`ルψ人′́ν̂ 0            ~~J

24.10.2018                ‐

53 五Orilt:bi/恵ケ/63o'6bi34/AMl恵 ′ LA Filc:05/23/040/00639/AM17/ Lic.No/Date:0510402231   117042017

DeCiSiOn : Thc committcc notcd that a I)L was issucd to firm on 02.1 l.2Ol7, which was followcd by a reminder on

I0.08.2018. Howcver, firm not rcplicd to thc DL. -l'hcrcfore, committcc dccided to rcjcct thc casc

Party Nalnc:MICIt()SPIIICItliS    MCCt No/1)atc:17/87-       Status:

(INDIA)                AI′ C1/2018           Dcttrrcd
24.102018

case No.:2/12/87¨ AIJC1/2018

54

スコンルぅ～
_

Status:
Approved

{SK})in Filc No

ICase No.:3`/2/87-ALC1/2017   Party Namc:POL′ Y「 Ilン L′       MCCt No/Datc:17/87-
TECHNOLOGIES PVT IンTD    ALC1/2018

24.102018

1HQ Filc:01/87/050/00093/AM18/ ‐RLA Filc:34/24/040/00387/AM17/Lic No/1)atci3410043108
12.04.2017

1Decision : Based on thc cxamination of thc casc of lirm by Tcchnical Expcrt(Consultant

01/87/050/00093/AM18,thc Commtttcc dccided to ratlfy thc liccncc as fol10ws:―



2t

HQ Fite:01/87/050/00 22t/Aji4lgt RLA Filc :0319510401001l3/AMl8/ Lic.No/Datc:0310813166
1 1.05.2017

Dccision ! Thc commiltce considcrcd thc casc as pcr agcnda and decidcd to call for from the firm thc following

information:-

a) Pcrccntage net content ofsilica in llxport Product

b) Printcd cataloguc of Import Item

c) Specific PVC plasticizcr to be imported

case No.:78/3t87-ALCll20l7 Party Namc: GOT.DEN Ir.OLl's Meet No/Datc:17187- Status:

PVT LTD ALC1I2O18 Rejected

24.10.2018

55 HQ File :01/87/05 0l0o27gl AM|81 Itl,A Irilc :331241040100002/AM l 8/ l,ic'No/Datc:33 l 0030393

22.05.2011

Dccision : Thc commitrcc nored that a I)L was issucd to firm on 28.05.2018, which was,foilowcd by a rcmindcr on

24.08.2018. I-lowcvcr, firm not rcplicd to thc Dt,. Thcrcforc, committcc dccidcd to rcjcct thc case

--HQFilc:01/87/05Ol0o244lAMl}ll{l.AIrilc:051231040100113/4M18/Lic'NoiDatc:Os10403191)b 2l '06'2017

Decision : Thc committcc considcrcd thc casc as pcr agcnda and dccidcd to give Personal Hearing to the firm with

tcchnical and production pcrsons who arc wcll vcrscd with thc case to cxplain the cxport product and process involvcd

and dcfcrred thc casc.

Case No.:59/ 3t87 -LLCltzLll Party Name: SUNFI'IIX Mect No/I)ate:\l 181 '
RI]CYCI,IN(} PRIVATI] LIMITIID AT,C1/2Oi 8

24.10.2018                1

57:HQ Filc:01/87/050/00260/AM18/ RLA Filc:08/24/040/00092/AM18/ 1lC.No/Datc:0810140636   113072017                1

1Decision:Thc CommittCC obsCrvcd that flrrn has not rcpliCd to DL′
issucd tO thcm and dCCided that a Flnalrcminder

rnay bc issucd tO thc flrm by post and dcfcrrcd thc casc.

Party Namc:INTERNAT10NAL′   MCCt No/1)atc:17/87-
Al′C1/2018CONVEYORS LIMITlう D
24102018

‐Case No.:43/3/87-ALC1/2017    Party Namc:COl′ ORPI′
AST

SYSTEMS PVTI′TD

casc No.:1/3/87-AIJC 1/2017

Mcct No/Datc:17/87-

ALC1/2018
24.10.2018

Status:
Deferred

Status:
Deferred

Status:
Deferred

Status:
Defcrred

00202/AM18/ RLA t;itc :031941040/00202/AM18/ Lic.No/Datc:03108i4900
58 HQ Filc :01/87/050/00202/AMIE/ l(LA rllc :urta+tvavtwwLvLtr'\'-^-' 

ig.Ol lOtl

Decision : The committcc obscrvcd that firm has not rcplicd to D[' issucd to thcm and decided that a final remindcr

may bc issued to the firm by post and dcfcrrcd thc casc'

赫 ¨ ぃ 釧 狙 7態
趙

よ面 点 着 Ш Ю  MCct N…
"

1ヽ′ SL′TI)          AL′C1/2018
24.10.201859

HQ Fllc 101/87/050/00415/AM18/ 11´ A Filc i34′

'4/046'06677'AM18/ Lic No/Datc:3410043424

tAJ k p-y-*

W
覇
of(
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30.08.2017

Decision ! -l-hc cornmittcc obscrvcd rhat firm has not rcplicd to DL issucd to thcm and dccidcd that a final rcrnindcr

may bc issucd to thc firm by post and dcfcrrcd thc casc'

Casc No.:34/9/87-AIノ C1/2017 Party Namc: AI(CIIR.OMA INI)IA Mcct NoiDatc:lll8l- Status:
DefcrredPItiVATIt lン IM ITItD Al´ C1/2018

24.102018

60 HQ Filc:01/87/050/00475/AM18/  RLA Fllc:03/94/040/00489/AM18/ Lic No/Datc:0310815682
12.09.2017

Decision:1・hc committCc considcrcd thc rcqucst ofthc irm for cxtcnsion oftimc for fumishing rcply and dccidcd

grant onc month tiinc to flrln for submission ofrcply and dcfcrrcd thc Casc

24.10.2018

61 HQ File :01/87/05 o/0o476lAM18l RLA Filc :031941040100495/4M18/ Lic.No/Datc:0310815735
r 3.09.2017

Decision : The committcc considcrcd thc rcquest of thc firm for cxtcnsion of time for furnishing reply and decided

grant onc month timc to firm for submission of rcply and dcfcrrcd thc casc.

Mcct No/1)atc:17/87-

AI′ C1/2018
24.102018

62 HO rile:01/87/050/00479/AM18/ RLA Filc:03/94/040/00521/AM18/ 1′
ic.No/Datc:0310816271

lo 10.2017

Dccision:Thc CommittCC observcd that flrrn has not rcplicd to I)L issucd tO thcm and dccidcd that a flnal reminder

Case No.:35/9/87-Alノ C1/2017    Party Namc:ARCHROMA INDIA Mcct No/1)atc:17/87-
PRIVATE LIMITED         AIン C1/2018

CaseNo.:38/gt87-Al,Cltz}l7 ParlyNamc:KAMSONS
CIII]MICALS PVI"I,1'D.

Status:
Defcrred

Status:
Deferred

Status:
Approved

may bc issucd to thc firm by post and defcrrcd thc case

Case No.:41/ gt87-LLCIt20l7 Party Namc: INTEIfNATIONAL Mcct No/Datc 17187-

CONVEYOII.S LIMITT]D ALC1/2018
24.r0.2018

HQ Filc:01/87/050/00482/AM18/ RLA Filc 103/94/040/00565/Λ
M18/1′iC No/Datc:0310816451   ‐
24.10.2017

1)ccision : Bascd on thc cxamination of thc casc of flrm by '1｀
cchnical Expcrt(COnsultant{SK})in Filc No.

01/87/050/00545/AM17,thc Committcc dccidcd to ratify thc liCCncC as f0110ws:一

QTY

RESISTENT  ANTISTATIC
CONVEYOR I〕 13LTING.PVC
250,3 PLY(0.8X08MM)
TOTAL WEIGHT SHOULD
NOT BE LESS THAN 4546
Kg

464 520 Sq.mCtCr

EXPORT ITEM

ふ″ジ腸_4_
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64

PVC SOLID WOVI〕 N liIRE
RESISTENT  ANTISTATIC
CONVEYOR BELTING PVC
350, 3 PLY(l X lMM)
TOTAL WEIGHT SHOULD
NOT BE LESS THAN 9269
Kg

929.030 Sq. mctcr PVC RI〕 SIN 9886 519Kg

PVC SOLID WOVEN FIRE
RESISTIENT ANTISTATIC
CONVI]YOR B13LTING.PVC
450,3PLYlX l MM TOTAl´
WI]IGHT SHOULD NOT BE
LESS THAN 10133 8Kg

929.030 Sq. mctcr PVC PI′ASTICIZIER 6265 038Kg

PVC SOLID WOVEN FIRIE
RESISTENT ANTISTATIC
CONVIう YOR BELTING.PVC
750,3 PLY(lXlMM)
TOTAIン WEIGHT SHOUI´ D
NOT BE LESS THAN 14267
Kg

929.030 Sq. mctcr

RA may take consequenlial action as per I'olicy / Proccdures

Decision : Thc Committcc obscrvcd that firm has not rcplicd to DL issucd to them and dccided that a final rcminder

may bc issued to thc firm by post and dcfcrred the casc

Status:
Approved

EXPORT ITI]M QTY IMPORT ITI〕M Quantity
I{ccommcndcd (Kg)

POWDER COATING RESIN(PCR)
{COntaining Minimum Epoxy Rcsin
2250/0,  Polycstcr  Rcsin  34.60/0,

1｀itanium Dioxidc 12 7%)

lKg Iipoxy l{csin 0.2295

Case No.:16/9/87‐ ALC1/2017    Party Namc:MACRO POl′ YMERS McctNo/Datc:17/87-      Status:
P.LTD.                 ALC1/2018            Deferred

2410.2018

HQ Filc:01/87/050/00457/AM18/  RLA Filc:08/24/040/00225/ANl18/ Lic.No/Datc:0810141287
10.112017

/
A-l / f/^,*.

Mcct No/1)atc:17/87-

Al´ C1/2018
24102018

Casc No.:6/9/87-AIノ C1/2017

HQ Filc:01/87/050/00447/AM18/ RLA「 ilc:05/24/040/00368/AM18/ Lic.No/1Datc:0510404632   1
1711.2017

Decision:Bascd on thc tcchnical commcnts ofDIPP fumishcd宙 dc thcir communication No.7/261/2018-TSW datcd

03.10.2018,thc Cominittcc dccidcd to adopt following nottms:

Party Namc:RAPH)
ENGINEEIuNG CO PIンTD



24

Polycstcr Ilcsin 03529

'fitanium Dioxidc 0.1300

lJcnzoin 00030

Carbon Illack 00143

Wax 0.0010

Lcvcling Agcnt 0.0130

Barium Sulphatc
Prccipitatcd

02621

TRI Gl′ YCH)Yl′ ISO
CYANURATE(1｀ GIC)

001286

RA may takc consequential action as per Policy / I'rocodurcs

Party Namc: AGNI lrlllllR
BOARI)S PVTL′ TD,

Case No.:44/1/87-ALC1/2018

66責
Q Fik:61/87/036/obb44/AMi9/ RLA Filc:34/24/040/00239/AM18/ 1′ ic.No/Datc:3410043682

107.122017
| )

Mcct No/Datc:17/87-

‐ALC1/2018
24.10.2018

Decision : Thc Committcc considcrcd thc casc and dccidcd to dcfcr thc mattcr for DIPP comments.

Case No.:22/10/87-ALC1/2018 Pany Namc:MOTHERSON SUMI
SYSTEMS LIMITED

Mcct No/Datc:17/87-

AI′ C1/2018
24102018

Status:
Approved

HQ Filc:01/87/050/00161/AM19/ 
‐RLA「 ilc:05/24/040/00421/AM18/ Lic.No/1)atc:0510404797

08.12.2017

: l'hc committcc considcrcd thc casc as pcr agenda and dccidcd to ratify thc liccncc as follows:

虚 ノル_

EXPORT ITEM Q′ 1｀Y IMP()R′「 ITEM QTY

「
ittings lor Furniturc,Coach、 vork or

thc likc in Othcrs catcgory:ASSY

GRAB IIANDLE Iオ RONT WITHOUT
H00K CHARCOAL13LACK

2000Numbcr
POLYPROPYLENE RESIN:
DOW C702-20 NATURAL

92383.200Kg

1オ ittings fbr lrurniture,Coach work or

thc likc in Othcrs catcgory:ノ SヽSY
GRABIIANDLE REAR WITH
H00K CHARCOAL BLACK

2000Numbcr
DAMPER CHARCOAL
BLACK C520 E

Nct to Nct

F'ittings for Furniture, Coach work or
the like in Others catcgory: Front
LI.VI{H Grab l{andle- C520

750000Numbcr BARRI]I′ DAMPl]R― C520 Nctto Nct

―」

Status:
Deferred
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Fittings for Furniturc,Coach work or

thc likc in Othcrs catcgory:ASSY

GRAB IIANDLE REAR WITH
H00K MARBLE
(Total NET CONTENTS Ol'IMPORT
ITIEM IN EXPORT PRODUCTS:1
POLYPROPYLENE RESIN:DOW
C702-20 NATURAL=87984.000
KGS 2.DAMPER CHARCOAL
BLACK C520 E=4000 NOS 3.
BARREL DAMPER― C520‐:1500000

NOS)

750000Numbcr

RA may take consequential action as per Policy / I'rocedurcs

Case No.:31/10/87‐ AlJC1/2017   Party Namci T13GA INDUSl｀ RIItS Mcct No/Datc:17/87-
ILTD.                  Al′ C1/2018

24.102018

68 HQ Filci01/87/050/00521/AM18/  RLA Filc:02/24/040/00053/AM18/ Lic.No/Datc1021 0208093
29122017

Decision : The committce considcrcd thc rcqucst of thc firm for cxtcnsion of time for furnishing rcply and dccided

grant onc month timc to firm for submission of reply and dcferrcd thc casc.

Mcct No/1)atc:17/87-

ALC1/2018
24.102018

69 HQ Filc:01/87/050/00599/AM18/ RLA Filc:30/24/040/00025/AM18/ 1′
ic.No/1)atc:3010104199

2912.2017

Dccision:The Committec obscrvcd that flrlll has not rcplied to DL′ issucd to thcm and dccidcd that a flnal rcmindcr

may bc issucd to thc flrlla by post and dcfcrrcd the casc

Case No.:109/10/87-AIノ C1/2017  Party Namc:EASTMAN
RIECI.AMAT10NS

Status:
I)cforred

Status:
Deferred

Status:
Dcfcrred

Case No.:9/1/87¨ AlノC1/2018

HQ Filc:01/87/050/00009/AM19/

Party Namc:NAVNEET
EDUCAT10N L′ IMITED

Mcct No/1)atc:17/87-

ALC1/2018
24102018

70

RLA 
「
ile:03/95/040/00763/AM18/ 1ン ic.No/Datc:0310818339

09.012018

dccidcd to call for from thc flrm thc following

Mcct No/Datc:17/87-

AI′ C1/2018
24.10.2018

71 He Filc:01/87/050/00045/AMt9/ RLA Irilc :341241040100283/AM18/ Lic.No/Date:3410043793
10.01.2018

Decision : Thc committec obscrvcd that firm has not rcplied to DL issucd to them and decided that a final rcminder

Dccision :Thc committcc considcrcd thc casc as pcr agcnda and

information:―

り  JuSuiCation for 5%wastage indicating sizc and drawing
ii)  SiZC Oflmportltcm No l

Case No.:45/1/87-AI」 C1/2018    Party Namc:PRISTINE
MELAMINE l′ LP

Status:
Deferred

(ノノ″%～_
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rnay be issucd to thc flrnl by post and dcfcrrcd thc casc

lCase No.:43/1/87-ALC1/2018    Party Namc:GU」 ARAT FLUORO Mect No/Datc:17/87-      Status:
I                       CHEMICALS LTD           ALC1/2018            1Deferred

24.10.2018

72 1HQ Filc:01/87/050/00043/AM19/  RLA Filc:34/24/040/00190/AM18/ Lic.No/Datci3410043816
.22.012018

1Dccision:The cOmmhcc considcrcd thc casc as pcr agcnda and dccidcd to dcfcrthe matter for cxaminatiOn ofthc
casc by Tcchnical Expcrt(Consultant){SK}

‐Case No.:35/1/87-ALC1/2018   Party Namc:SNR           Mcct No/Datc:17/87-     IStatus:
RECI′ /1MAT10NS PVT.LTD;    ALC1/2018            ,Deferred

24102018               1

73 1HQ Filc:01/87/050/00035/AM19/ RLA Filc:30/24/040/00017/AM18/.Lic.No/1)atc:3010104230   1
05.02.2018

Decision:Thc Committcc obscrvcd that flrln has not rcplicd to DL′ issucd to thcm and dccided that a flnal rernindcr

may bc lssucd to thc flrm by post and dcfcrrcd thc case

lCase No.:4ノ2/87-ALC1/2018    Pa“y NamcIINDOFIL        Mcct No/Date:17/87-     Status:
INDUSTRIES l′ TD.         ‐ALC1/2018           1Deferred

24.10.2018

74 HQ Filc:01/87/050/00050/AM19/ RLA File:03/94/040/00621/AM18/ Lic.No/Datc:0310818874
05.022018               1

lDecision:Thc Committcc obscrvcd that flrin has not rcplicd to DL issucd to thcm and decided that a flnal rcrnindcr

ay be lssucd to the flrnl by post and deferrcd thc case

iCase No.:47/10/87-AIJC1/2018   Party Namci3B「 IL′ MS PRIVATE Mcct No/Datc:17/87-     ,Status:
LIMITED                AI′C1/2018           ‐Dcferred

24102018               1

75 1HQ Filc:01/87/050/00186/AM19/  RLA File:34/24/040/00265/AM18/11′ ic.No/Datc:3410043864   1

06022018               1

‐
Decision:Thc Committcc obscrvcd that irm has not rcplicd to DL issucd to thcm and dccidcd that a flnal rcmindcr

rnay bc issucd to the flrnl by post and dcfcrrcd thc casc

‐Case No.:48/10/87-ALC1/2018   Party Namc:GU」 ARAT FLUORO Mcct No/Datc:17/87-     Status:
I                       CHEMICALS LTD          ‐

ALC1/2018            1Deferred
2410.2018                ‐

76 HQ Filc:01/87/050/00187/AM19/  RLA「ilc:34/24/040/00311/AM18/ 1lc.No/Datci34 10043861
‐06022018

Dccision:Thc comnnittcc considercd thc casc as pcr agcnda and dccidcd to defcr thc mattcr for cxamination ofthc

casc by Tcchnical Expcrt(Consultant){SK}

Case No.:49/10/87-ALC1/2018   Party Namc:GU」 ARAT FLUORO IMcctNo/Datci1 7/87-      Status:

77                        CHEMICALS LTD           ALC1/2018            Deferred
124.10.2018                1

燭 ′ノ仏_
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IHQ Filc:01/87/050/00188/AM19/  RLA Filc:34/24/040/00316/AM18/ L′ ic.No/Date:3410043862

06.02.2018

Decision ! The committcc considcrcd thc casc as per agenda and dccidcd to dcfcr thc mattcr for examination of the

by Tcchnical Expcrt(Consultant) {SK}.

Case No.:19/7/87-AI,C1/2018
Status:

Approved

i Based on the tcchnical commcnts of DIPP furnishcd vidc thcir communication No. 7112712018-TSW datcd

10.10.2018, thc Committec dccidcd to ratifo liccnsc as follows :

Quantity Rcquircd pcr
Kg offinishcd goods

0 215KgNATURAl´ RUB13ER

OTHER SPECIALTY RELEVANT
NATURAL RUBBER/SYNTHETIC
RUBBER BASED COMPOUNDED
SHEETS

Notc: Thcrc should bc a valucs cap on Rubbcr Chclnical as pcr CJcncral Notc-8 ofIIandbook of Proccdurc

Volumc―H(S.No.5&6)

1｀he Norlns Comlnittcc also dccidcd that flrln rnay bc askcd to■ lc an application for SIC)N flxation

RA may take consequential action as per Policy / Proccdures

Casc No.:33/1/87¨ ALC1/2018    Party Namc:AMITEK INFRA PVT Mcct No/Datc:17/87-
:ALC1/2018LTD
24.10.2018

79

HQ Fllc:01/87/050/00033/AM19/  RLA Filc:13/24/040/00060/AM18/ Lic.No/1)atc:1310048872
1202.2018

ｄｍＲｅｉｅｃｔ
|      |

LJ. r b.^.,-,*

Mcct No/1)atc:17/87-

ALC1/2018
24.10.2018

ITIうM

RUBBI]R 0 215Kg

131′ ACK 0 105Kg

1ヾ｀ _
0.012Kg

TOR

ER
168

1M OXIDE

0 010Kg

0 030Kg

0 015Kg

ACTIVE 0 035Kg
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‐Decision:Thc committcc notcd that a DL wasissucd to flrm on 04.06.2018,which was followed by a remindcr on
2509.2018 Howcvcr,Arm notrcplicd to the DL Thcrcforc,committec decided to rleCtthc casc

lCase No.:24/1/87-ALC1/2018    Party Namc:MARUTI Tl〕 CHNO  McCt No/Datc:17/87-      Status:
RUBBER PVT LTD          ALC1/2018            1ReiectCd

24.10.2018

80.HQ Filc:01/87/050/00024/AM19/ IRLA Filc:05/24/040/00568/AM18/ Lic No/Date:0510405625
13.022018

Dccision:Thc committcc notcd that a DL wasissucd to flrm on 04 06 2018,which was followed by a remindcr on

2509.2018 HowcVcr,Arm not rcPliCd to thc DL Thercforc,committcc dccidcd to rlCCtthc casc

‐  ICasc No.:3/1/87-ALC1/2018     Party Namc:TEGA INDUSTRIES Mcct Noノ
Datc:17/87-      Status:

|  I                        LTD.                    ALC1/2018            Deferred
24.10.2018                1

81 1HQ Fllc:01/87/050/00003/AM19/ RLA Filc:02/24/040/00179/AM18/ Lic.No/Date:0210208221   1
16.02.2018

1 1beLision:Tie c:mmitcc considcred thc requcst ofthc irm for cxtcnsion oftimc for ttmishing rcply and dccided to

lgrant Onc month timc to Arm for submission ofreply and dcfcrrcd thc casc.

ICase No.:9/8/87-ALC1/2018     Party Namc:SONDEX HEAT    MCCt No/1Date:17/87-      Status:
1  ‐                     EXCHANGERSINDlA PVT.LTD ALC1/2018           Deferred

24102018

82‐HO Filc:01/87/050/6o130/AM19/ RI′ A Filc:34/24/040/00324/AM18/ 1′ic NoA)atc:3410043897
19.02.2018

1Decision:Thc Committce considercd thc casc and dccidcd to defcrthc mattcr for DIPP commcnts.

'Case No.:6/7/87-ALC1/2018    Party Namci HUHTAMAKI PPL  McCt No/Datcl1 7/87-      Status:LIMITED                 ALC1/2018            Defcrred
24.102018

83 HO Fii3:01/87'056/Obb85'AMi9/ RLA lilc:o3/94/040/00960/AM18/ Lic No/Datc:0310819362
22.02.2018                ‐

IDecision:Thc Comlnittcc obscrvcd that flrm has not rcplicd to DL issucd to thcln and dccidcd that a flnal rcmindcr

rnay be issucd to thc flrln by post and dcfcrrcd thc casc                                      _

Casc No.:7/7/87‐AI,C1/2018     Party Namc:ASAWA         MCCt No/Datc:17/87-      Status:
INSULAT10N PVT.LTD.     AI´ C1/2018            Defcrrcd

24102018

84 HQ Filc:01/87/050/00086/AM19/  RLA Filc:03/94/040/00984/AM18/ Lic.No/Datc:0310819472
28.022018

Decision:Thc CommittcC obscrvcd that flrin has not rcplicd to DL issucd to thcin and dccidcd thtt a flnal remindcr

may be lssucd to thc flrm by post and dcfcrrcd thc casc

Case No.:3140/87-ALC1/2018   Party Namci CREST          MCCt No/Datc:17/87-      Status:
85                        COMPOSITES&PLAS・ TICS PVT.・ALC1/2018            Defcrred

12410.2018LTD

4_/´ ル_
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HQ Filc:01/87/050/00170/AM19/ IRLA Filc:08/24/040/00327/AM18/ Lic.No/Datc:0810142102

01.03.2018

Dccision:Thc cOmmittcc obscrvcd that flrin has not rcplicd tO DL issucd tO thcm and dccidcd that a flnal rcmindcr

may be issucd tO the flrnl by post and dcfcrrcd thc casc

Case No.:23/7/87-ALC1/2018    Party Namc:ZI,NITH

INDUSTⅢ AL RUBBER
PRODUCTS PVT IンTD

Mcct No/Datc:17/87-

ALC1/2018
24.10.2018

Status:
Approved

0.200Kg

0.405Kg

0.034Kg

0.135Kg

0.012Kg

0 015Kg

0.010Kg

0.045Kg

Status:
Deferred

HQ Filc:01/87/050/00102/AM19/ RI′A「ilc i03/95/040/01082/AM18/ Lic No/Datc:0310819848

15032018

Decision:13ascd on thc tcchnical commcnts of DH)P ftlrnishcd vidc thcir communication No 7/127/2018-TSW dated

10.10.2018,thc Committce dccidcd to ratify liccnsc as follows:

IEXPORT I´ I｀ 1〕 M Quantity Rcquircd pcr Kg
of I{csultant Products

OIL RESISTANT NR/NBR
BASItD RUBBER

300000Kg
SYNTHIETIC RUBBER
SBR

N11｀ RIl′E RUBBIER―
NBR

ZINC OXH)lう ACTIVE
C-30

CAR130N BI′ ACK

ACCI]LERATORS,
CBS

ANT10XH)ANT,
KUMANOX

RE′rARDItR PVI

PLASTICIZICR
EASTMAN-168

GUM ROSIN 0 035Kg

TITANIt」 MI)1 0XH)I〕 0 035Kg

Notc: l'herc should bc a valuc cap on I{ubbcr Chcmical as pcr Gcncral Note-8 of Handbook of
Procedurc Volumc-ll (S.No. 5, 6 & 7).
RA may take c_olseqycltilla,ct!91 as pcr Policy / Proccdurcs

‐Case No.:59/10/87-ALC1/2018   Party Namc:IrISHIFA RUB131う RS  Mcct No/Datc:17/87-
LIMITIED                 ALC1/2018

24102018
87 HO,ilc:o1/87/050'66198/AM19/ RLA Filc:24/24'040/06o31/AM18/ 11`.ヽ

。/Datc:241664,」 81

15.03.2018

Decision:Thc cOminittcc obscrvcd that flrm has nOt rcplicd to DI′ issucd tO thcm and dccidcd that a flnal rcmindcr

カ ルみ__

IMPORl｀ ITl:M

COMPOUNDED SHIEI〕 TS
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may be issued to the firm by post and deferrcd thc casc

ICase No.:24/7/87-ALC1/2018    Pany Namc:ZENITH
INDUSTRIAL RUBBER
PRODUCTS PVT.I.TD

HQ Filc:01/87/050/00103/AM19/ IRl′ A IFilc:03/95/040/01083/AM18/1′ ic No/Datc:0310819871   1
116.032018               1

IDccision:Bascd On thc tcchnical cOmmcnts Of DIPP ftlrnishcd宙 dc thcir communicatiOn No 7/127/2018-TSW datcd
10.102018,the COmmittcc dccidcd to ra五 fy liccnsc as follows i

Mcct No/Datc:17/87-

AIン C1/2018
2410.2018

Status:
Approved

Status:
Approved

I]XPORT ITI〕 M QTY IMPORT ITEM

RUBBER Fl′00R
COVERINGS&MATS 500000Kg

NATURAl′ RUBBIER

ZINC OXII)11

ANT10XII)ANT,
KUMANOX 50101′
10NOI′ l′C

ACCI]I.13RATORS,

ACCl]LIう RATORS,
′
rMTI)

R111｀ ARDItR PVI

TITANIUM I)I-OxH)lE

SILANE BONDING
AGENT SI-69

CARBON BIンACK

GUM ROSIN

PIt()CltSS()II′

Notc: There should be a valuc cap on Itubber chemical as pcr (iencral
Volumc-Il (S.No.5,6 & 7).
'l'hc Norms comrnittcc also dccidcd that firm rnay bc askccl to lilc an app
RA may take conscquential action as per policy / I,roccdures

Quantity Required per Kg
of Rcsultant Products

′/

CBS

0 180Kg

O.285Kg

O.028Kg

0 012Kg

0 013Kg

0 005Kg

O.010Kg

0 043Kg

0.010Kg

0 125Kg

0 022Kg

I

_ r_ - 
0'042Kg

Notc-8 oI Handbook of pro..at*

rlication for SION fixation

SYNTHETIC RUBBIER
SBR SERIES 1502

Case No.:25/7/87-AIッ C1/2018

HQ Filc:01/87/050/00104/AM19/

Party Namc:ZENITII
INDUSTRIAI´ RUBBItR
IPRODUCTS PVT l.TD

RI´A Filc:03/95/040/01085/AM18/

IMcct No/Datc:17/87-

IALC1/2018
124.10.2018

11′ic_No/Datc:0310819867

116032018

89

烏 ″れ _
itk,議

甲マ=
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I)ecision:Based on thc technical conlmcnts ofDIPP AInishcd vidc their communication No. 7/127/2018-TSW datcd

10.10.2018,the Conlllnittee decidcd to ratitt HCCnSC as follows:

EXPORT ITEM QTY IMPORT ITEM Quantity Required pcr Kg
offinished goods

OTHER      SPECIAL′ TY
RELEVANT    NATURAL
RUBBER  /  SYNTH13TIC
RUBBI]R        BASED
COMPOUNDED SHEETS

300000Kg NATURAI´ RUI〕 BI〕R 0.205Kg

NI'OPRENlt/
CHL′OROPRENE

0 107Kg

NI・I｀ RII′ lE RUl〕 I〕 ER NI〕R 0.275Kg

CARBON BI´ACK 0.160Kg

ANT10XIDANT,
KUMANOX 13,6PPD

0 012Kg

ACCI]I´ ERATOR 0.010Kg

RIう TARDIう It PVI 0 007Kg

PLΛSTICIZIうR
EAS・ 1・MAN 168

0.035Kg

MAGNESIUM OXIDIう 0 010Kg

BONDING AGItNT S1 69 0 010Kg

ZINC OXIDE ACTIVE C―
30

0 035Kg

Notc: Thcrc should bc a values cap on Rubbcr Chemical as pcr Gcncral Note-8 of }{andbook of Proccdure
Volume-ll (S.No.5, 6 &1).
l-hc Norms Committce also dccidcd that firm may bc askcd to filc an application for SION fixation

RA may take conscquential action as per Policy / Procedurcs

Case No.:35/13/87-ALC1/2018 Party Namc:ENVITECH      Mcct No/Datc:17/87-
CHEMICAL′ SPIECIAL′ I・ 1｀IES PVT.AI′ C1/2018
LTD                  24 10 2018

I′ ic No/Datc:3110067009

20032018

Status:
Deferred

Case No.:36/13/87-ALC1/2018 Party Name: IiNVITIICI I ンIcct No/7Datc:17/87-

IAI′C1/2018
24.102018

CH】 〕MICAl′ SPItCIAI.II｀ IltS PVT

人夏′腸__

Decision : l'hc Committcc obscrvcd that firm has not rcplicd to DL issucd to thcm and dccidcd that a final rcmindcr
may bc issucd to thc firm by post and dcfcrrcd the casc

Status:
Deferred
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1  1HQ Fllc:01/87/050/00293/AM19/ IRLA Filc:31/83/040/00170/AM18/ Lic.No/Datc:3110067010

'2003.2018

1  1Decision:The cOmlnittce obscrvcd that flrm has not rcplicd to DI′ issucd to thcm and decidcd that a flnal rcmindcr

l  lmay bC iSSucd to thc nrm by pOst and dcfcrrcd thc casc

‐  ICase No.:7/8/87-ALC1/2018    Party Namc:AUM UDYOG     Mcct No/Datc:17/87‐      Status:
ALC1/2018           1Deferred
‐24.102018                ‐

192 1HQ Filc:01/87/050/00128/AM19/ RLA Filc:22/24/040/00087/AM18/ ILic No/Datc:2210015874   1
12103.2018                1

1  1Decision:Thc cOmmittcc obscrvcd that irm has not rcplicd to DL issucd to thcm and dccidcd that a inalrcmindcr

l  lmay bC iSSucd to thc flrm by post and deferrcd thc casc

l  lCase No.:3`/10/87-ALC1/2018   Party Namc:GUNJAN PAINTS   Mcct No/Datc:17/87-     Status:
|  |                        ILIMITED                 ALC1/2018            1Deferred

24.102018                1

93 1HQ File:01/87/050/00175/AM19/ IRLA Filc:08/24/040/00365/AM18/ Lic.No/Datc:0810142189  1

2103.2018                1

1  1Decision:Thc cOmmittce obscrvcd that irm has not rcplicd to DL issucd to thcm and dccidcd that a inalrcmindcr

rnay bc issucd tO thc flrln by post and dcfcrred thc casc

l  lCase No.:2/10/87¨ ALC1/2018   1Party Namc:DORF KETAL     Mcct No/Datc:17/87-     Status:
|  |                     ICHEMICALS INDIA PRIVATE  IALC1/2018           1Deferred
‐  |                         ILIMITED                  24.10.2018

も4 1QRL 
Ю1/87/050/00141/AM19/IRLAΠ たЮ3/94/040/01077/AM18/LcNoDatα 0310820127 1

27.03.2018

1 1Decision:Thc cOmmittcc considcrcd the reply ofthe irm and noted that thc same is not clcar.Thcrcforc,committcc

‐ decidcd to give Pcrsonal Hcaring to thc flrm with tcchnical and production pcrsons who arc well vcrscd with thc casc tO

I  ICXplain thc cxport product and proccss inV01vcd and dctrcd thc casc.

|  ICase No.:5/10/87-AIノ C1/2018    Party Namc:DORF KETAL     :Mcct No/Datc:17/87-     Status:
|                      ICHEMICALS INDIA PRIVATE  ALC1/2018           1Deferred
l                        lLIMITED                 24.10.2018            1

‐95 1HQ Fib:01/87/050/00144/AM19/ RLA Fib:03/94/040/01087/AM18/ Lic.No/Datc:0310820140  1
27.03.2018                1

1  1Dccision:Thc cOmmtttec considcrcd thc rcply ofthc irm and noted that thc samc is not clcar.Thcrcforc,commtttcc
l dccidcd to givc Pcrsonal Hcaring to thc flrm with tcchnical and production pcrsons who are wcll vcrscd with thc casc to

‐  cxplain thc cxport product and proccss involved and dcrcrred thc casc

l  lCase No.:38/10/87-ALC1/2018   1Party Name:CREST         ‐Mcct No/Datc:17/87-     Status:
|  |                       ICOMPOSITES&PLASTICS PVT.IALC1/2018            ‐Deferred
‐  |                       ILTD                    24.10.2018            1

P6● 0十五8 1oiたケん5b′6biウケ′AM19/ ■LA Aお :b恵′,4/646′66」恵ケ/AMi慧′118ヽ 6′b品も恵ibi4,24`  |
12703.2018

1  1Decision:Thc cOmmittcc obscrvcd that irm has notrcplicd to Dl′ issucd to thcm and dccidcd that a inal rcmindcr

魚 ノル_―
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may be issued to thc firm by post and deferred thc case

Case No.:3/11/87¨ AI」 C1/2018 Palty Namc:DORI↑ KIう
′
1｀ Al´     Mcct No/Datc:17/87-

CHI]MICALS INDIA PItIVATl,  Alッ C1/2018
LIMITEI)                 2410.2018

97.HQ File:01/87/050/00205/AM19/ IRI′
A Filc:03/94/040/01079/AM18/ Lic.No/Datc:0310820130

127.03.2018                1

1Dccision:Thc cOmmittcc cOnsidcrcd thc rcply ofthc nrm and notcd thatthc samc is not clcar.Thcrcforc,cOmmittec

dccidcd tO givc PcrsOnalIIcaring to thc Arm with tcchnical and production pcrsOns who arc wcll vcrscd with the casc tO

cxplain thc cxport product and proccss involvcd and dctrrcd the casc

Case No.:4/10/87-ALC1/2018 Party Namc:ARKEMA Mcct No/Datc:17/87-     statust
ALC1/2018            1Deferred
24.10.2018                1

Lic No/Datc:0310820192   1
2803.2018                1

Decision : The Committec obscrved that firm has not rcplicd to DI- issucd to thcm and decided that a final reminder
may be issucd to thc firm by post and defcrrcd thc case

I   Case No.:25/10/87-ALC1/2018  Party Namc:MINDA TG Rモ 」BBIER I_Mcct No/Datc:17/87-     status:
I                     PIuVATE LIMITED         IALC1/2018           1Deferred

124.102018               1

99 1HQ Filci01/87/050/00164/AM19/IRLA Filc:05/24/040/00642/AM18/ILic No/Datc:0510406014   ‐

2803.2018

Decision:Thc cOmlllittec obscrved that flrin has not rcplied to I)L issucd tO thcm and dccided that a flnal rcmindcr

lmay bC iSSucd to thc Arm by post and dcfcrred thc casc

Status:
Deferred

ICHEMICALSINDIA PVT.LTD.,

98 1HQ Filc:01/87/050/00143/AM19/ IRLA Filc:03/94/040/01080/AM18/

Case No.:24/2/87-AI」 C1/2018   Party Namc:SOLVAY       IMcct No/Date:17/87-
ISPECIALITIES INDIA PVT.LTD IALC1/2018

124102018

HQ Filc:01/87/050/00070/AM19/ IRLA Filc:03/95/040/01109/AM18/1´ ic No万)ate:0310820248  1
04042018                1

Dccision:Bascd On thc cxamination of thc casc Of irm by′
「 cchnical Expcrt(Consultant(DNM})in Filc No.

01/87/050/00070/ノ Mヽ19,thc Conllnittcc dccidcd to adopt foHowing貴 )1lo、 vs:―

EXPORT ITEM QTY IMPORT ITEM Quantity
POLY  ETHER  SUl′ FONE
(PESU)

Bisphcnol― S/DIII)PS BS―

PN〃 4,4-DIHYDROXY
I)IPHENYIン SULFONE

0.546Kg

SODA SOI′ VAYI′ IGHT―
SODIUM CAR130NATE
l′IGII・ I｀

may take conscquential action as pcr Policy / Procedures

Status:
Approved

100

Kgl漱踏
cA A血ガЮ鴎/

"U^h u-n=*

0 100Kg

0 233Kg
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Case No.:26/10/87-ALC1/2018   Party Namc:MARUTITECHNO  Mcct No/Date:17/87-
RUBBER PVT.LTD.         ALC1/2018

24102018

lol lHQ Filc:01/87/050/00165/AM19/ IRLΛ  Filc:05/24/040/00649/AM18/ 1ン ic No/1)atc:0510406049

05.04.2018

Decision : 'l'hc Committcc obscrvcd that firm has not rcplicd to DL issucd to thcm and dccidcd that a final rcmindcr
may bc issucd to thc firm by post and deferrcd thc case

Status:
Deferred

39610Kg

32420 Kg

Nct to Net basis

Status:
Approved

{SK}) in Filc No.

Casc No.:7/10/87-

AI′ C1/2018

HQ IFilC

Party Namc:

INTERNAT10NAL
CONVEYORS LIMITED

RLA Filc

Mcct No/1)atc:17/87-  IStatus:Approved
AIンC1/2018        ‐
24102018

Lic No/1)atc:0310820391

11042018

102

:01/87/050/00146/AM19/    :03/94/040/00018/AM19/

Decision i Bascd on thc cxamination o[ the casc of firm by Tcchnical lixpcrt (Consultant {SK}) in Filc No
0l/87/050/00146/AM19, thc Committcc dccidcd to ratify thc liccnce as follows:-

IMPORT 11｀ EM

PVC SOLID WOVEN IFIRE
It13SISTANT  ANTISTATIC
CONVI:YOR 131,I′ 1｀ IN (〕

1｀YPI]8000{TOtd WCight not 47680Kg
lcss than 175400Kg excluding
wcight of Fastcncrs with Pin)

NYLON YARN(1260
DENIER)

8280Kg

10000S■ md釘 必 ll勝 I;1給獣
NT

103

PVC RI]SIN

PHOSPHATI〕
PLASTICIZER

l↑ASTENIERS WITII PIN

一　

一

RA may take consequential action as per Policy / Procedures

ICase No.:8/10/87-ALC1/2018   Party Namc:INTERNAT10NAL  Mcct No/Date:17/87-
|                     ICONVEYORS LIMITI〕D      Al′ C1/2018

2410.2018

HQ Filc:01/87/050/00147/AM19/ RLA Filc:03/94/040/00019/AM19/Lic No/Datc:0310820392
1104.2018

Decision : Bascd On thc cxamination of thc casc of flrm by Tcchnical ltxpcrt(ConSultant

01/87/050/00147/AM19,thc Committec dccidcd to ratlfy thc liccncc as follows:―

QTY

8000Sq. mctcr

IMPORT ITEM

POI´YESTER FH′ AMENT
YARN(1000 DIENIl]R)

Quantity

54663Kg

粋  ″蹴_

Quantity

PVC SOLID WOVEN FIRE
RItSISTANT  ANTISTATIC



{ TOtal WCight
than   155416Kg

cxcluding wcight of 
「
astcncrs

with Pin}

RA may takc consequcntial action as per policy
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NYl′ ON YARN(1
DENII〕 R)

PVC RESIN

PHOSPIIATE
PLASTICIZER

I「ASTl]NIERS WIT

/Proccdurcs

Case No.:9/10/87¨ AI′C1/2018   Party Namc:INTERNAT10NAI′   Mcct No/1)atc:17/87-
CONVEYORS LIMITI〕 D      Al′ C1/2018

24102018
HQ Filc:01/87/050/00148/AM19/ RIン A Filc:03/94/040/00020/AM19/.Lic No/1)ate:0310820402

11042018

Dccision :Bascd On thc cxamination of thc casc Of Arm by Tcchnical lixpcrt(COnSultant

01/87/050/00148/AM 19,thc Commtttcc dccidcd tO raify thc hccncc as follows:_

Status:
Approved

{SK})in Filc No.

104

Case No.:10/10/87-AI″ C1/2018

HQ Filc:01/87/050/00149/AM19/

Party Namc:INTERNAT10NAl´
CONVEYORS LIMITl:D

IRl′ A「ilc:03/94/040/00021/AM19/

Mcct No/1)atc:17/87-

ΛLC1/2018
24.102018

1ッic No/1)atc:0310820395

11_042018

Status:
Approved

（
υ

々 ′ん__
TIT
諌

鶴
ｌｒ

憲

260
6384Kg

34510 550Kg

28350Kg

H PIN Nct to Nct basis

EXPORT ITEM

PVC SOLID WOVEN IFIRE
RICSISTANT  ANTISTATIC

TYPE-6500  { TOtal wcight
not   icss   than   135900Kg

cxcluding wcight Of lFastcncrs

with Pin}

POl′ Yl,S´ 1｀1lR

YARN(1000

R/t inay takc cOnscqucntial action as pcr Policy/Proccdu

MPORT 11｀ItM Quantity

〕TllR IrH′ AMENT
1000 DItNII〕 R)

34910Kg

ヽYARN(1260
R)

ESIN

8380Kg

32550Kg

HATE
ICIZER 26370Kg

翌翌l翌□L翌ゴ1」l竺
dures

10000Sq. mctcr



ItXPORT 11｀ ItM

PVC SOLID WOVIcN I'IRE
RIiSISTANT  ANTISTATIC
CONVEYOR 131う LTING,
TYPE-5000  { TOtal wcight
not   icss   than   67450Kg
cxcluding 、vcight Of lrastencrs

36

Decision : Based on thc cxamination of thc casc of firm by Tcchnical lixpcrt (Consultant
0ll871050100146lANrlg, the Committcc dccidcd to ratify thc liccncc as follows:-

{SK})in Filc No

P01′ YltSTI〕 R「 Il′AM
YARN(1000 Dl,NIlttI

PVC RESIN

PIIOSPIIノ TヽI]

PI´ASTICIZI:R

1でASTENERS WI´ I｀ II

RA may take consequcntial action as per policy / I)rocedurcs

Mcct No/Datc:17/87-

ALC1/2018
24.102018

106 HQ Filc:01/87/050/00H2/AM19/ 
‐
RLA Filc:05/24/040/00028/AM19/ 1´ ic No/Datc:0510406188

20.04.2018

Dccision:Thc cOmlllittcc Obscrvcd that rlrrn has not rcplicd tO I)L issued tO thcm and dccidcd that a flnal rcmindcr

may bc issucd tO thc flrnl by post and dcfcrrcd thc casc

Casc No.:3/8/87-ALC1/2018

107

Case No.:33/7/87-AIフ C1/2018    Party Namci SWAS′ 1｀ IK
POl′YMIERS

Party Namc:WACKER
METROARK CHEMICALS PVT
LTI)

HQ Filc:01/87/050/00124/AM19/ IRIン A Irilc:02/24/040/00003/AM19/

Party Namc:WACKER
MI]TROARK CHEMICALS PVT
ILTD

HQ Filc:01/87/050/00125/AM19/ RLA Filc:02/24/040/00004/AM19/

Mcct No/Datc:17/87-

ΛlンC1/2018
24.10.2018

1´ic No/1)atc:0210208362

2504.2018

Decision ! The committcc hcard the rcprcscntativc of thc firm during Personal llcaring and dccidcd that firm may
furnish thc following information within onc month and dcforrcd thc casc:-

a) Accounting of thc hnport itcm
b) Ncxus bctween Export and Import itcm to be clcarly cstablishcd

Case No.:4/8/87-AIン C1/2018

Status:
Deferred

Status:
Deferred

Status:
Deferred

108

Mcct No/Date:17/87-

ALC1/2018
24.10.2018

Lic No/Datc:0210208363

25.042018

Decision I l'he committce hcard the rcprcscntativc of thc firm during Personal Ilearing and dccidcd that firm may
furnish thc following information within onc month and dcfcrrcd thc casc:-

a) Accounting of thc Import item
b) Ncxus bctwccn Export and lmport itcm to bc clcarly cstablishcd

Quantity

MENT
lttR)

16960Kg

15390Kg

12430Kg

TN I NdbNdbasis

勤 ん匂_

QTY IMPORT

5000Sq. mctcr

ITI]M
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Casc No.:4/12/87¨ AI,C1/2018 Party Namc:UNITED RUBBER  IMcct No/Datc:17/87-
INDUSTRIES(INDIA)PVT.LTD ‐ALC1/2018

‐24.10.2018

lo9 1HQ Filc:01/87/050/00223/AM19/ IRI′A Filc:03/95/040/01016/AM18/ Lic.No/Datc:0310820661

12504.2018               1

1Dccision:Thc cOmmittcc obscrvcd that flrrn has not rcplicd to I)I′ issucd to thcm and dccidcd that a flnal rcmindcr

may bc issucd tO thc flrlll by post and dcfcrred thc casc

Status:
Approved

Status:
Defcrred

Status:
Deferred

Status:
Deferred

Case No.:12/10/87-AIフ C1/2018  Party Namc:GUARN11'1′ ON
INDIA PVT.Iン TD.

IMcet No/1)ate:17/87-

:ALC1/2018
124.10.2018

HQ Filc:01/87/050/00151/AM19/ IRLA Filc:03/94/040/00087/AM19/Lic.No/Datc:0310820803  1

107052018                1

Decision :Bascd On thc cxamination of thc casc of irm by Tcchnical l]xpcrt(ConSultant{SK})in Filc No.
01/87/050/00146/AM19,thc Commhtcc decidcd to ratify thc licencc as follows:‐

EXPORT ITEM QTY IMPOR′rITEM

PTFE Glass Fillcd Extrudcd
Rods 39169090, PTIrE Glass
F'illed Skived or Molded
Sheets,Tapcs, Fi1ms39209999
Poly Tctra Fluoro Ethylene
Glass Filled Products {25%
Glass Fibcr Filled)

110

19615.380Kg 20400Kg

RA may takc consequcntial action as pcr Policy / Procedurcs

Mcct No/Datc:17/87-

Al′ C1/2018
24.102018

H l HQ Filc:01/87/050/00131/AM19/ IRLAFllc:52/24/040/00077/AM18/ Lic No/Datc:5210042628  1
108.05.2018               1

1   1)CCiSiOn:The commhce observcd that irm has notreplied to DL issucd tO thcm and decided that a inal

l   lrCminder may bc issucd tO the Arm bypost and dcfcrrcd the casc

Casc No.:23/10/87-ALC1/2018   Party Namc:TINNA RUBBER   Mcct No/Datc:17/87-
AND INIrRASTRUCTURE I′ TD  AL′C1/2018

24102018

HQ Filc:01/87/050/00167/AM19/ RL′ A Filc:05/24/040/00056/AM19/ 1´ ic No/1)atc:0510406372

109.052018
112

1Decision:Thc cOmmittcc considcrcd the casc as pcr agenda and dccidcd to call for iom thc Arm thc following

information:―

i) To specify thc cxact Ilxport Product.
ii) Ifthere are two export products, the breakup ofcxport products in quantity.

PTI↑E Glass
Raw Matcrial

「
illcd}

1,incd  Powdcr

{250/O Glass lribcr

Case No.:10/8/87‐ ALC1/2018    Party Namc:WINDSON
ICHEMICAL PVT.1′ TD.

対 ″ルっ_

り翻抽（
一路中願́



113 HQ Filc:01/87/050/00168/AM19/  RLA Filc:05/24/040/00082/AM 19/ Lic.No/Datc:0510406475
115.052018

Decision:Thc cOmmittcc obscrvcd that flrln has not rcplicd to DL issucd to thcm and dccided that a flnal rcmindcr

may bc issucd to thc flrnl by post and dcfcrrcd thc casc

CaseNo.:9/17187-LLCll20l8 PartyNamc:KRISIINA Mcct No/Datc:17/87- Status:
DeferredANT10XIDANTS PVT.LTD.   ALC1/2018

124.102018

114 HQ Filc:01/87/050/00401/AM19/  RLA Filc:03/94/040/00094/AM19/ Lic.No/Datc:0310821002
I 5.05.20 1 8

Decision : Thc committcc considcrcd thc casc as pcr agcnda and dccidcd to dcfcr thc mattcr for cxamination of thc
case by Tcchnical Expert(Consultant) {DNM}

38

Case No.:29/10/87-AIン C1/2018   Party Namci VINYI′ TU131tS
PVTI´ TD,

Case No.:15/12/87-ALC1/2018   Party Namc:RR KA1313L
LIMITIED

Mcct No/Datc:17/87-

AI′ C1/2018
24102018

Mcct No/Datc:17/87-

Al′ C1/2018
24102018

Status:
Deferred

Status:
Approved

HQ Fllc:01/87/050/00234/AM19/ RLA「 ilc:03/95/040/00064/AM19/Lic No/Datc:0310821009
‐16.05.2018

Dccision : Bascd on thc cxamination of the casc of flrm by Tcchnical l]xpcrt(ConSultant(SK})in Filc No

01/87/050/00234/AM19,thc Commhtcc dccidcd to rahfy thc lに cncc as follows:―

ItXPORT ITl〕M

PVC  Compound RR
EXP
NET CONTENT: PVC
COMPOUND-325000
KGS

Casc No.:42/10/87-AIノ C1/2018

HQ Filc:01/87/050/00181/AM19/

IMPOIぜ「 ITItM

PVC Rcsin325000Kg

Plasticizcr I)()1｀ P: Dioctyl
/-l'crcphthalatc/l) i s(2cthylhcxyl)bcnzcnc-
1,4-dicarboxylatc/l)i Iithyhcxyl )
I.illcr { Calcium Carbonatc/Coatcd
Calcium CarbonatcI

Filler {Kaolinc Clay}

Stabilizcr {Calcium Zinc Stabilizcr}

RA may take conscquential action as per I'olicy / Proccdurcs

Q*riity

176795 Kg

23688Kg

Party Namc:MACRO POLYMl]RS
P.1′TI)

RLA lrilc:08/24/040/00019/AM19/

Mcct No/1)atc:17/87-

Al′C1/2018
2410.2018

Lic.No/1)atci0810142636

1805.2018

Status:
Deferred

116

期 ″れ_2-

QTY

78926Kg

39068Kg

13022Kg
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Decision : Thc Committcc obscrved that firm has not rcplicd to I)1. issucd to thcm and dccidcd that a final rcmindcr
may bc issucd to thc firm by post and dcfcrrcd thc casc

Case No.:19/10/87¨ ALC1/2018  Party Namc:KANODlA
TECHNOPl′ AST I´ IMITED

Mcct No/Datc:17/87-

ALC1/2018
24.102018

IMP()RT ITI〕 M

Status:
Approved

HQ Filc:01/87/050/00158/AM19/ RLΛ  Filc:05/23/040/00088/AM19/Lic.No/1)atci05 10406580
23052018

Decision : 13ascd on thc cxamination of thc casc of flrm by Tcchnical ltxpcrt(COnsultant{SK})in Fllc No.

H701/87/050/00158/AM19,thc Committcc dccidcd to ralfy thc liccncc as follows:一

1うXPORT ITI]M

METALLISED
POLYPROPYLENE
(15 MM T050 MM)

QTY

292MT
POLYPROPYLENl]
GRANUl′ 1lS

RA may takc conscquential action as pcr Policy / Proccdures

Casc No.:10/17/87-ALC1/2018   Party Namc:IIt」 II・ 1｀AMAKIPPL′
LIMITED

Mcct No/Datc:17/87-        Status:

AIンC1/2018            Defcrred
24.10.2018

Lic No/1)atc:0310821212

24052018
H8HQ Filc:01/87/050/00402/AM19/ RLA「 ilc:03/94/040/00H7/AM19/

Decision : l'hc committcc considcrcd thc case as pcr agcnda and dccidcd to dcfcr thc mattcr for examination of the

casc by fcchnical Expcrt(Consultant){SK}.

Case No.:8/17/87-AI“ C1/2018

H9HQ Filc:01/87/050/00400/AM19/

Casc No.:61/10/87-AI,C1/2018

120 HQ Filc:01/87/050/00200/AM19/

Casc No.:13/17/87-AI′ C1/2018

Party Namc:ACG PHARMAPACK
PVT LTD

RLA 
「
ilc:03/94/040/00009/AM19/

Mcct No/Datc:17/87-

ALC1/2018
2410.2018

Lic No/1)atc:0310821280

29.05.201 8

Decision ! Thc commitrcc considcrcd thc casc as pcr agcnda and dccidcd to dcfcr thc mattcr for examination of thc

casc by l'cchnical Expcrt(Consultant){SK}.

Status:
Dcferred

Status:
Deferred

final rcmindcrDecision : lhc Committcc obscrvcd that firm has not rcplicd

may bc issucd to thc firm by post and defcrred the casc

Party Namci SNR          MCCt No/Datc:17/87-
RECIン AMAT10NS PVT I′TD.   Al′C1/2018

24.10.2018

RLA 
「
ilc:30/24/040/00010/AM19/ Lic No/Datc:3010104355

0706.2018

to DL issucd to thcnl and dccidcd that a

Party Namc:KUL′ODAY
TECHNOPACK PVTI′ TD.,

Mcct No/Date:17/87-

Al′ C1/2018
2410.2018

Status:
Deferredつ

４

Al y /u-,...---
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HQ Filc:01/87/050/00405/AM19/ RI´ A「ilc:o3/94/040/00184/AM19/ 1′ ic.No/Datc:0310821587   1
.0806.2018

‐

1:iCISil:niThC C°
mnlittcc cOnsidcrcd thc casc as pcr agcnda and dccidcd tO can for iom thc flrm thc fol10wing

i)     Spcciflc Articles tO bc cxportcd

Iも  設::IЪ:熙:∬1:l:1罵l富ぷ竃翠胤∬∬:梅yttξtt°guC

Case No.:25/12/87-AI」 C1/2018   Party Namc:G.B SPoRTS      Mcct No/Datc:i7/8ケ ー      Siltusi
ALC1/2018            Deferred
24.10.2018

122 HQ「
ilι :01/87/050/00244/AM19/ RLA Iヽ lc:05/23/040/00125/AM19/ 1.ic No/Datc:0510406854

14.06.2018

Decision:Thc cOmmittce cOnsidcrcd thc casc and dccidcd tO dctrthc mattcr for DI「 it:島轟ι五i::

Case No.:24/12/87-AIッ C1/2018  Party Namc:AUM UDYOG    Mcct No/Datc:17/恵 ウi     statu::
ALC1/2018            Defcrred
124.10.2018

123 HQ Fne:01/87/050/00243/AM19/ RLA Fib:05/23/040/00122/AM19/Lic.No/Datも
:Oζ ib466恵

'7
11506.2018                           

‐

IDecision:Thc cOmmittcc Obscrvcd that flrin has nOt rcplicd tO DL issucd tO thcm and dccided that a flnal rcmindcr

may bc issucd tO thc flrnl by post and dcfcrrcd thc casc

Case No.:37/12/87-AI」 C1/2018   Party Namc:SNR           Mcct No/Datc:17/87-     status:
RECI′AMATIONS PVT L′TD.  ALC1/2018           Deferred

24102018
124 HQ Filc:01/87/050/00256/AM19/ RLA Iヽ lc:30/24/040/00016/AM19/ Lic No/Datc:3010104372

‐2206.2018                           1

Dccision:Thc cOmmittcc Obscrvcd that flrm has nOt rcplicd tO DIン issucd tO thcm and dccidcd that a flnal rcmindcr
may bc issucd tO thc flrnl by post and dcfcrrcd thc casc

Case No.:25/17/87-ALC1/2018   Palty Namc:RELIANCI]      IMCCt No/Datc:17/87-     status:

INDUSTRIES LTD          ALC1/2018           ‐DeFerred   l
24.10.2018

125 HQ Πle:01/87/050/00417/AM19/ RLA Rに :03/95/040/00225/AM19/Lic.No/Datc:03108"63恵
28.06.2018

Decision:Thc cOmmittcc cOnsidcrcd thc casc as pcr agcnda and dccidcd tO dcfcr thc mattcr for Dcpartmcnt of

Chcnlicals and Pctrochclnicals cOmmcnts

Case No.:27/12/87¨ AI」C1/2018   Party Namc:BHARTI RUBBER  Mcct No/Datc:17/87-      status:    |
OVERSEAS               ALC1/2018            Deferred

24.10.2018
126 HQ File:01/87/050/00246/AM19/ RLA Filc:03/23/040/00155/AM10/ 1Jcヽ

。/batc:o510467033

02.072018                           1
‐
Decision:Thc cOmmittcc obscrvcd that flrin has nOt rcplicd tO DI′ issucd tO thcm and dccidcd that a flnal rcrnindcr  ‐

人ノ″ ノκ_
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127 HQ File:01/87/050l0O4lll^Mlg/ RLA l"ilc :03195/040/00093/nMl9/ Lic.No/D ate:03t0822102
04.01.2018

Decision ! lhe committcc considcred the casc as pcr agcnda and dccidcd to dclcr the marter for Dcpartment of
Chemicals and Pctrochemicals comments.

lmay bc issucd tO the flrln by pOst and dcf3rrcd thc casc

Case No.:19/17/87-ALC1/2018   1Party Namc:RELIANCE

INDUSTRIES LTD.

Case No.:21/17/87… ALC1/2018   Party Namc:lu]Iン IANCE
INDUSTRIES l′ TD

Case No.:34/17/87-AIン C1/2018   Party Namc:RELIANCE
INDUSTRIES LIMITED

Mcct No/Datc:17/87-

ALC1/2018
24.10.2018

Mcct No/Datc:17/87-

ALC1/2018
24.10.2018

Party Namc:ARKlCMA       Mcct No/Datc:17/87-
CHEMICALSINDIA PVT.1′ TD., IALC1/2018

12410.2018

Status:
Deferred

Status:
Deferred

Status:
Defe rred

Mcct No/Datc:17/87-      status:
Al′C1/2018         1Deferred
24.10.2018               ‐

IHQ Filc:01/87/050/00413/AM19/ IRLA Filc:03/95/040/00130/AM19/ Lic.No/Datc:0310822099   1

104.07.2018                1

1Decision:Thc cOmmittcc considcrcd thc casc as pcr agcnda and dccided to dcfcr thc matter for Departmcnt of

Chcnlicals and PctrOchemicals cOrrlments.

Case No.:14/17/87¨ AIフC1/2018   Party Namc:ARIIIANT PLAST  Mcct No/Datc:17/87-     status:
PUl′ VERIZING INIDUSTRY lン LP ALC1/2018           1Deferred

12410.2018               1
HQ Filc:01/87/050/00406/AM19/ IRLA「 ilc:03/94/040/00195/AM19/ 1′ ic.No/Datc:0310822145

05.07.2018                1

Decision:Thc cOmmittcc cOnsidcrcd thc casc as pcr agcnda and dccidcd tO dctr thc matter for cxaminatiOn ofthc

casc by Tcchnical Expclt(COnsultant){sK}.

Case No.:20/17/87-Alノ C1/2018   Party Namc:RELIANCIE
INDUSTRIIES LTD

129

130 HQ Fik:01/87/050/00412/AM19/ RLA Filc:03/95/040/00107/AM19/.Lic.No/Datc:0310822270  ‐

11207.2018

Decision:Thc cOmmittcc cOnsidcrcd thc casc as pcr agenda and dccidcd tO dcfcr the mattcr for Dcpartment of

lChelnicals and Pctrochemicals cOmmcnts

Mcct No/Datc:17/87-

ALC1/2018
24.102018

131 HQ Filc:01/87/050/00426/AM19/ RLA Filc:03/95/040/00329/AMi9/ i′ ic.ヽ 3/Diお 1031682'2`7  1
12072018               1

E)ccls10n:Thc cOmmittcc cOnsidcrcd thc casc as pcr agcnda and dccidcd tO dcfcr thc mattcr for Dcpartmcnt of

Chcmicals and Pctrochcnlicals cOmmcnts

Casc No.:1/13/87-AIJC1/2018 Status:
Approved132

A,L y b-,--
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HQ Filc:01/87/050/00258/AM19/ RI´ A「 1lc:03/94/040/00304/AM19/1ン ic No/Datc:0310822313
16072018

Dccision :Bascd On thc cxaminatiOn of thc casc Of Arm by l｀ cchnical l〕 xpcrt(COnSultant{DblM))in Filc No.
0l/87/050/00258/AMl9, thc Committce decidcd ro adopt following norms:

EXPORT I・「 ItM QTY IMPORT IT】 ,M Quantity
Polystcr  Rcsin  SYNOLAC
154S-60/METOXAPOL 2HO lKg GLYCERINE 0.0323Kg

M P DIOl′ 0 1183Kg

NliOPl,NTYI′ (〕 I′YCOl′ 0.1183Kg

ADIPIC ACH) 0 0914Kg

PHTHAL′IC ANHYDRIDE 0.3118Kg

BUTYL CEl′ LOSOLVE 0.0753Kg

RA may take consequential aclion as per Irolicy / Proccdures

Case No.:15/17/87-ALC1/2018 Mcct No/Datc:17/87-

Lic No/1)atc:0310822323

16072018

Decision ! Ilased on thc cxamination of thc case of firm by 1'echnicar
0118710501004071AMlg, thc committcc dccidcd to ratify rhc liccnsc as follow:

Expcrt(Consukant{SK})in「 ilC No.

133

ALC1/2018
24.10.2018

IEXPORT 11｀ 1,M QTY IMPORT ITI,M Quantity
BUTYL  ACRYlンATE  &
STYRIENE     MONOMI]R
COPOLYMER  Iう Ml」LS10N
HAVING SOLIDS 561/-2%

175000Kg 13UTYL ACRYI′ ATE 66150Kg

STYRIうNI]MONOMER 28595Kg

ACRYLAMII)13 LIQUID
500/。

9905Kg

RA may takc consequential action as pcr Policy / I,roccdurcs

Case No.:1/17/87-AIフ C1/2018 Palty Namc:INDICA
CONVl〕YORS LIMITED ld・ｍ̈

HQ Filc:01/87/050/00393/AM19/

燎 ´ノκ_
辮
R財

UdyOg BhaWI

Mcct No/Datc:17/87-

Status:
Approved
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Decision : Thc committcc considcrcd thc casc as pcr agcnda and dccidcd to dcfcr thc mattcr for cxamination of thccase by l'cchnical Expcrt(Consultant) {SK}.

135 IIQ Filc:01/87/050/o0420lAMlg/ RLA I'ilc :03195/040100266/AMtg/ Lic.No/Date:0310822440
t9.07 .2018

Decision I Thc committcc considcrcd thc casc as pcr agcnda and dccidcd to dcfcr the mattcr for Dcpartment ofChcmicals and pctrochcmicals commcnts.

Case No.:28/17/87-AIノ C1/2018   Party Namc:REl′ IANCIう
INDUSTRIES I′ TD.

Case No.:31/17/87-AIッ C1/2018   ‐Party Namc:RELIANCl]
INDUSTRIES I′ TD

Case No.:35/17/87-AIコ C1/2018   Party Namc:RELIANCIt
INDUSTRn3S Iン TD

Case No.:37/17/87-AI′ C1/2018   Party Namc:ZENITH
INDUSTRIAL RUBBIER
PRODUCTs PvT LTD

Case No.:38/17/87-AI」 C1/2018   Party Namc:ZEN11・ II
INDUSTRIAL RUB131〕 R
PRODUCTs PVT.I′TD

Party Namc:ZENITII
INDUSTRIAL RUBBIう R
PRODUCTs PvT.I´TI)

Mcct No/Date:17/87-

AI′ C1/2018
241o.2018

Mcct No/Date:17/87-

ALC1/2018
2410.2018

Mcct No/Datc:17/87‐

ΛIンC1/2018
24102018

Mcct No/Datc:17/87-

ALC1/2018
2410.2018

Mcct No/Datc:17/87-

ALC1/2018
2410.2018

Mcct No/Datc:17/87-

AIン C1/2018
24_10_2018

Status:
Deferred

Status:
Deferred

Status:
Deferrcd

Status:
Dcfcrred

Status:
Defcrred

Status:
Deferrcd

136 HQ Filc:01/87/050/00423/AMlg/ Rl.A I;ilc :03t95/040t00288/AMl9/ Lic.No/t)arc:O31 0822442
19.07.2018

Decision : l'he comrnittcc considered thc casc as per agcnda and dccidcd to dcfcr thc mattcr for Dcpartmcnt ofChemicals and pctrochcmicals commcnts.

137 HQ Filc :01/87/050/00427lLM19l I{LA liilc :03195/040/00344/AMtg/ t.ic.No/Date:03t0822438
19.07 .2018

Decision ! l'hc committce considcrcd thc casc as pcr agcnda and dccidcd to dcfcr thc mattcr l.or Dcpartmcnt ofChcmicals and pctrochemicals comments.

138 HQ Filc :01/87/05 ol0o42glLMlg/ RLA Filc :03/95/040/00350/n M t9l [.ic.No/Datc:03 I 0822428
19.07.2018

Decision : Thc committcc considcrcd thc casc and dccidcd to dcfcr the mattcr for DIpp commcnts.

139 FIQFilc :0118110501004301AM19/ RLA lrilc :03195/04010035t/LMtg/ t.ic.No/Dare:0310822423
19.01.2018

Decision : The committcc considcred thc casc and decidcd to dsfcr thc mattcr for DIpp commcnts.

Case No.:39/17/87-AIン C1/2018

Al y /L',r--,--^

:,iぐ 1懺
l indu●

140
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HQ Filc:01/87/050/00431/AM19/ IRLA Fib:03/95/040/00352/AMiO′
tic.ヽo/Datc:03108'24'`  |
119.072018

Decision:Thc cOmmittcc cOnsidcrcd the casc and d:tiicit:屁 ユltitillti札 16i「 lc。二ふtliti

Case No.:30/17/87‐ ALC1/2018   Party Namc:REl´ IANCi       M`ti No/Datc:17/87-     Siltiζ
:

INDUSTRIES l′ TD          ALC1/2018           1DeFerrcd
24.102018

141 HQ Filc:01/87/050/00422/AM19/ RLA Filc:03/95/040/00287/AM19/ Lic.NoA)atc:0310822463

20.07.2018

醜:l:‖ぶ呪1服品1■TI熙点iCasCaspCragcndaanddcddcdbdctricmmcrbrDcpartmcntof

Case No.:22/17/87-ALC1/2018   Party Namc:RELIANCE       Mcet No/Datc:17/87-     lstatus:

INDUSTRIES I′ TD.         IALC1/2018           1Deferred
24.102018               ‐

142 HQ Fib:01/87/050/00414/AM19/ IRLA FiL:03/95/040/00263/AM10′ tit.No/Ditι :0310慧

"366  12307.2018

盤11器ぶ視ittLTI燎点「
酬C tt p∝ agcnda and dcよ古:なおdtiric ia賛∝ふbelai∴tit:f

Case No.:23/17/87-AIノ C1/2018   Party Name:RELIANCIE       M881 N8/Datc:i7′
念7-     Stitus:

INDUSTRIES IンTD.        IALC1/2018           1Deferred
‐2410.2018               1

143 HQ Filc:01/87/050/00415/AM19/ RLA rilc:63'95/640/0020`/AM19/titiヽ
。/Ditc:03108'25''  `

23.07.2018

認 1紺ぶ呪器忠■T糧幣ふliCお
C tt p∝ agcnda and ttdcd b dctnhc matt∝おr Depattmcm of

Case No■ 2″17慇 7-AI′C12018 1anパ :轟ι:kЁIIANё E   ■ 3&ヽ 6わ農

`:i"恵

ケ_ ~も ittζ
INDUSTRIES l′ 1｀D.        ‐ALC1/2018          1Deferred

2410.2018                :

144 HQ Fiに :01/87/050/00416/AM19/ IRLA Filc:03/95/040'00'15'AMi9/tお
:ヽ6/Diicibj168''3'j  ・
123.07.2018                1

Decllilli品
∫cl濯乱:::aiξ ll:I111:II:iCasCaspCragcndaanddccidcdtOdcfcrthcmattcrforl)cpartrncnt of

Case No.:26/17/87-ALC1/2018   Party Namc:RElン IANCIE       IMcct No/Datc:17/87-     ISlltus:
INDUSTRIES LTD.        IALC1/2018           1Defcrred

‐24.102018               1

145‐ HQ Filc:01/87/050/00418/AM19/ RLA Filc:03/95/040/00241/AM19/ Lic.No/Datc:0316822313  1

23.072018               ‐

醜潔腑ぶ視器忠LT憮よittCttp∝ agcnda and ttdcd b dcir■ c matttr ttrЬ c`:ふtitor

146 Case No.:27/17/87-ALC1/2018   Party Namc:REl′ IANCI〕       Mcct No/Datc:17/87-     status:

μ ノ″ヽ___



HQ Filc :01/811050/00419/AMlg/ RLA Irilc :03/951040/00242/AMtg/ t.ic.No/Date:0310822511
23.07.2018

Decision : The commitlcc considered thc casc as per agcnda and decided to dcfcr the mattcr for Dcpartment ofChemicals and Pctrochcmicals comments_
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1NDUSTRIES LTD.

Casc No.:32/17/87-AIフ C1/2018   Party Namc:RELIANCIう

INDUSTRIES LTD

Case No.:33/17/87-ALC1/2018   Party Namc:RELIANCIう

INDUSTRIES LTD

Case No.:36/17/87-AI,C1/2018   Party Namc:REl′
IANCI〕

INI)【」sTRHじ sI´TD

Case No.:56/17/87-ALC1/2018 Party Namc:VIS10N PRODUCTs

(P)l′ TI)

ALC1/2018
24.10.2018

Mcct No/Datc:17/87-

AIン C1/2018
24.10.2018

Mcct No/Datc:17/87-

AI′ C1/2018
24.10.2018

Mcct No/Date:17/87-

AI′ C1/2018
24102018

Mcct No/Date:17/87-

AIン C1/2018
2410.2018

1)cfbrrcd

Status:
I)eferrcd

Status:
Defcrred

Slatus:
Def'e rred

Status:
Deferred

Status:
Approvcd

147 HQ File :01/87/050/00424/AMlg/ RLA l:ilc :03/951040/00316/AMl9/ I-ic.No/Datc:031 0822509
23.01 .2018

Decision : l'he committcc considcred thc casc as per agcnda and decided to dcfcr the mattcr for Dcpartment ofChemicals and pctrochcmicals commcnts.

148 HQ File:01/87/050100425/AMlg/ RLA Irilc :03/95/040100317/AMt9t t.ic.No/I)ate:0310822503
23.01 .2018

Decision : Thc committcc considered thc case as per agenda and decided to dcfcr the matter for Department ofChemicals and pctrochcmicals comments.

149 HQ Filc :01/87/050/00428/AMlg/ RLA Filc :03/95/040/0034s/AMtg/ t.ic.No/Datc:0310g22510
23.07.2018

Decision ! l'hc committcc considcrcd thc casc as pcr agcnda and dccidcd to dclcr thc mattcr for Dcpartmcnt ofChemicals and pctrochcmicals commcnts.

150 IIQ Filc:01/87/05olo0448lAMl9l 
'RLA Irilc :34/24/040/00t26/LMtgt Lic.No/Datc:3410044354

23.01.2018
Decision ! Thc committcc considcred thc casc as pcr agcnda and dccidcd to dcfcr thc matter for examination of thccase by Tcchnical Expcrt(Consultant) {DNM}.

ICase No.:16/17/87-ALC1/2018  Party Namc:INTERNAT10NAL IMcct No/Datc:17/87-

I                    CONVEYORS LIMITI:D     ‐AI´ C1/2018
24102018

151 HOFilc:o1/87/050/00408/AM19/ 
良LAIヽ lc:03/94/040/00342/AM19/.Lic.No/1)atc:o316822535

12407.2018
Decision : 13ased On thc cxanlinatiOn Of the casc of flrm by l｀

cchnical 13xpcrt(cOnsultant

虚 ″μ ～_

{SK})in ifilc No
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01/87/050/00147/AM19,thc Committce dccided tO ra五 fy thc ltencc as follows:―

EXPORTITEM QTY I νII)()It

PVC SOLID WOVEN FIu
RESISTANT  ANTISTATIC
CONVI〕YOIt BELTING,
TYPE-10000 { Total WCight
not   icss   than   155416Kg

cxcluding 、vcight of Fastcncrs

with Pin}

8000Sq. rnctcr

Case No.:29/17/87-AIノ C1/2018   Party Namc:RELIANCE
INDUSTRIES LTD

隆f

POLYl:STER
YARN(1000

NYl′ ON YAR
DENI】うR)

PVC RICSIN

PHOSI)IIATIE
PLASTICIZIう R

「
ASTIじ NIうRS

RA may lakc consequential action as per l)olicy / proccdurcs

Mcct No/Datc:17/87-

AL′ C1/2018
2410.2018

Status:
Deferred

Status:
Deferred

152 HQ Filc:01/87/050/00421/AM19/ IRLA Filc:03/95/040/00275/AM19/ 1ン ic.No/1)atc:Obio82236」

2407.2018

Decision:Thc cOmmittcc considcrcd thc casc as pcr agcnda and dccidcd tO dcfcr thc mattcr for Dcpartmcnt of

Chcmicals and Pctrochcnlicals commcnts

Case No.:17/17/87-ALC1/2018   Party Namc:COSMO FILMS LTD McctNo/1)atc:17/87-

AI′ C1/2018
24102018

153 HQ Filc:01/87/050/00409/AM19/ RLA File:03/94/040/00359/AM19/ 1′ ic.No/1)atc:0310822743
3 I .07.201 8

Decision ! l-hc committcc considcrcd the casc as pcr agcnda and dccidcd to dcfcr thc mattcr for cxamination of the
casc by l-cchnical lJxpcrt(Consultan|{SK}.

Casc No.:18/17/87-AI″ C1/2018   Party Namc:」 AIN IRRIGAT10N  Mcct No/1)atc:17/87-
SYSTEMS LTD. ALC1/2018

2410.2018

HQ Filc:01/87/050/00410/AM19/ RLA File:03/94/040/00412/AM19/Lic.No/Datc:0310822859  1

0608.2018
154
Dccision:Thc cOmmittcc cOnsidcrcd thc casc as pcr agcnda and dccidcd tO ratlfy thc liccncc as follows:

Status:
Approved

IMPORTITEM     I QTY

HI)PIう Itcsin         1 2004MT

A I r b.y---^

淵

T ITI〕 M Quantity

I'II′AMENT
DICNIER) 54663Kg

N(1260
6384Kg

34510.550Kg

28350Kg

ΨllT_Jゴ竺翌壁

臨書樹踊I華1鶏1
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Policy/Procedurcs

Mcct No/Datc:17/87‐

ALC1/2018
2410.2018

155 HQ Filc:01/87/050/00397/AM19/ IRLA Filc lo2/'4/640/00074/AM19/ Lic No/Datc:0210208`36  1

10082018               1

1釧 躍 ciI::1'饒 l:Ii猟;器 瞬
瑯

"r電
∽輸 d“d“db“ λ鳥 ふ1品rふ よ11温 i:I群品

CaseNo.:6/17187-Ll,Cll20l8 partyNamc:WACKIjlt
Mcct No/1)atc:17/87-

Case No.:5/17/87-AIノ C1/2018    Party Namc:1｀ 1lCHN0
WAXCHEM PVTI.1・D.,

Case No.:45/17/87-AI″ C1/2018  Party Namc:SANSON PROM()  Mcct No/1)atc:17/87-
INNOVAT10NS LI′ P        ALC1/2018

24.10.2018

HQ Filc:o1/87/050/00437/AM19/ RLA Filc:05/24/040/00320/AM19/Lic.No/Datc:0510407`27

28082018
Decision:Thc cOmmittcc cOnsidcrcd thc casc as pcr agcnda and dccidcd tO ratlfy thc licence as f01lows:

157

Case No.:57/17/87-ALC1/2018   Palty Namc:R.K.RI,Cl′ AIM    Mcct No/Datc:17/87-
AND RUBBER PRODUCTsPVT Al′ C1/2018
LTD 24.102018

HQ Fiに :01/87/050/00449/AM19/ RLA Filc 134/24/040/00153/AM19/1ン
iC No/Datci34 10044445

Status:
Deferred

Status:
DefcrredIMETROARK CHEMICALS PvT ALC1/2018

LTD 24.10.2018

HQ Filc:01/87/050/00398/AM19/ RLA File:02/24/040/00075/AM19/ Lic.No/Date:0210208650

l 56 23.08.201 8

Decision : l'hc committcc heard thc reprcscntativc of the firm during pcrsonal I Icaring and decided that firm mayfurnish thc following information within one month and dcfcrrcd thc casc:-a) Accounting of thc Import itcm
b) Ncxus bctwccn lixport and Import itcm to be clcarry cstabrishcd

Status:
Approved

Status:
Deferred

28.08.2018

Decision : Thc committcc considercd the casc as pcr agcnda and dccidcd to call from thc firm the No objectionccrtificatc issucd by Ministry of Environmcnt and Forcst alJng with a shccr in kbular form indicating the Noc grantedby MOIII; as wcll as utilization of imported uscd rubbcr tubcs in Advancc Authorizations and Rcstricted ImportLiccnscs l'or thc last thrcc years.

規 ,ノ み_._

EXPORT ITEM
ARTICLE    MADE    oF「

~~~~「
 ~~

附鑑場
α`
ttNNRT」

P,Hξmn柴
I ЮOMTIP,

3924909o,95030030,73102990

RA may takc cOnscqucntial actiOn as pcr POlicy/PrOccdurcs
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Mcct No/Datc:17/87-

ALC1/2018
24.10.2018

159 HQ Filc:01/87/050/00446/AM19/  RI′ A「 ilc i3 1/83/040/00089/AM19/ 1ン ic No/Datc:3H0067166   .
31082018               1

Dccision:1｀ hc cOmmittcc cOnsidcrcd thc casc as pcragendaand dccidcd tO dcfcrthc mattcrfOr cxamiよ
lion ofthc

casc by Tcchnical Expcrt(COnsultant){SK}

Mcct No/Datc:17/87-

AIン C1/2018
24.10.2018

160 HQ Filc:01/87/050/00432/AM19/ RLA Filc:05/23/040/00233/AM19/ Lic No/1)atc:0510407675

04.09.2018

Decision:Thc cOmmittcc cOnsidcrcd thc casc as pcr agcnda and dccidcd tO dcfcrthc mattcr for cxaminatiOn ofthc

casc by Tcchnical Expcrt(Consultant){SK}.

Case No.:54/17/87-ALC1/2018   Party Namc:KINGSPAN

INSULAT10N PVT.I″ TD,

Case No.:40/17/87-ALC1/2018   Party Namc:「 RONTIER
TItCHNOI.OGHiS PvT LTD

Casc No.:7/17/87-ALC1/2018    Party Namc:1｀ECHN0
WAXCHlEM PvT.1′ TD,

Case No.:55/17/87-AI」 C1/2018   Party Namc:MI]TRO VALVES,  Mcct No/Datc:17/87-

(PROPi C.T.BALAMURUGAN) .ALC1/2018
24102018

HQ Filc:01/87/050/00447/AM19/ RLA Filc:32/24/040/00031/AM19/Lic No/Datc:3210078640  1

.05.09.2018

163 Decision:Thc cOmmtttcc cOnsidcrcd thc casc as pcr agcnda and decidcd tO ra伍 fythc liccttte asお 11:↓::

Status:
Deferred

Status:
Deferred

Status:
Deferred

Status:
Approved

Mcct No/Datc:17/87-

ALC1/2018
24.102018

l6l HQ Filc:01/87/050100399/AMlg/ I{LA ljilc :021241040100083/AMl9/ Lic.No/Dare:02t0208615
05.09.201 8

Decision : l'hc committcc considercd the casc as pcr agenda and decidcd to dcfcr thc mattcr for examination of thc
casc by Tcchnical Expert(Consultant) {DNM}.

Casc No.:50/17/87-AI,C1/2018   Party Namc:GUN」 AN PAINTS   Mcct No/1)atc:17/87- Status:
Deferredl´ IMITItD AI′ C1/2018

24.102018

162 HQ Filc・ :01/87/050/00442/AM19/ RLA lllc:08/24/040/00167ハ M19/ Lic.No/1)atc:0816143」 84  1
05.09.2018                1

Dccision:Thc cOmmittcccOnsidcrcdthc casc asperagcndaanddccidcdtOdcfcrthc mattcrforexamilil:1:llit

casc by Tcchnical Expert(Consuhant){DNM}

規「′μ_

RA may take consequential action as per lrolicy / proccdurcs
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Casc No.:41/17/87-AIコ C1/2018   Party Namc:BHIANI Mcct No/Datc:17/87- Status:
DeferredMANUIIACTURING COMPANY ALC1/2018

PRIVATIt LIMITI〕 D 24.102018

164 HQ Filc:01/87/050/00433/AM19/  RLA IFilc:05/23/040/00246/AM19/ Lic.No/1)atc:0510407748
11.09.2018

Dccision:Thc cOmmittcc considercd thc casc as pcr agcnda and decidcd to dctr thc mattcr for cxamination ofthc

casc by l｀ cchnical IExpcrt(COnsultant){SK}

Casc No.:42/17/87-ALC1/2018   Party Namc:AMIう RICAN
PRECOAT SPIECIAIン ITY
PItIVATI:LIMITED

165 HQ Filc:01/87/050/00434/AM19/  RLA lrilc:05/23/040/00254/AM19/ Lic No/Datc:0510407751
11 092018

Dccision:Thc cOmmittcc considcrcd thc casc as pcr agcnda and dccidcd to dcfcr thc mattcr for cxamination ofthc

casc by Tcchnical Expcrt(Consultant){DNM}

Mcct No/Datc:17/87-

ALC1/2018
24102018

Status:
Deferred

Status:
Approved

Casc No.:52/17/87-Alン C1/2018   Party Namc:MI〕 TRO TYRI〕 S    Mcct No/1)atci1 7/87-
1ンIMITED              AL′ C1/2018

2410.2018

HQ Filc:01/87/050/00444/AM19/ RLA「 ilc:30/24/040/00023/AM19/1´ic No/Datc:3010104436
12092018

Decision:  Bascd on the decision takcn in Norms Committcc― VII Mccting No.24/87-ALC1/2014 which was hcld on

01 092014,committcc dccidcd to adoptthc following norms:

Bicyclc Nylon Tyrcs
EPDM (Min. 1.5%)
Rubbcr Compound
with I{cflcctive Tape
with condition that thc
cxport obligation
pcriod will bc six
months from the datc
of clcarancc of cach
conslgnmcnt Of

natural I{ubbcr by
custom authority as

pcr Public Noticc
No.35 datcd I 1.09.15.

Iヽ41)ORTI´ I｀EM

l. Natural I{ubbcr (with prc-
condition as natural rubbcr is

undcr Appcndix -4J)

3.Synthctic I{ubbcr (SIIR-1

4 Synthctic Rubbcrl〕PI)M

5 Carbon Black(N-330,N-5

6. (a) ILubber Chemicals
(Accclerators)

6. (b) Rubbcr Chcmicals
oxidants)

7  13cad Wirc

8. Misc. Chcmicals
(Paraffin Wax)

9. Nylon l.'ilament Yarn

10. Zinc lngot

Prccipitatcd Silica

import
covcrcd

Q′ I｀Y
27.23 MT

502)

'50,N-660)

(Anti

5.00 MT

634 MT

8.00 MT

17.35 MT

(a)099 MT
(b)099 MT
(upto 70/。  of
FOB valuc)

10.00 MT

800 MT
(upto 2% of
FOB valuc)

11.00 MT

1.312 MT

3.50 MT

QTY
100 00 MT

劫 ″ 腸 _._

2. Synthctic Rubbcr (P131t)
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12. Kcvlar Iinginccrcd }llastomcr lF 722

13. Rcflcctive Tapc (4.7 mm to 5.7 mm)

14.Cotton Chatr(7 mmto9 mm) 1.10 Mtrs I
Mtrs content in
export content

may takc cOnscqucntial action as pcr Policy/Proccdurcs.

Case No.:53/17187-Ll,Cll2}lE Party Narnc: Plil{FIiCT l}lll-l'S Mcct NoA)atc:17187- Status:
DeferredLIMITED ALC1/2018

24102018
167 HQ II.ib:01/87/050/00445/AM19/ ‐

RIッAlヽ L:30/24/040/00026/AM19/Lic.No月 Datc:3010104438
13.09.2018

Decision:Thc cOmmittcc considcrcd thc casc and dccidcd to dcfcr thc mattcr fOr DIPP comrncnts.

Mcct No/Datc:17/87-

ΛLC1/2018
24102018

168 HQ Filc:01/87/050/00439/AM19/ ‐RLA「 ilc:05/24/040/00341/AM19/ Lic.No/Datc:0510407791   1
1409.2018

Dccision:Thc cOmlnittcc considcrcd thc casc as pcr agcnda and dccidcd to dcfcr thc mattcr for cxamination ofthc

casc by l｀ cchnical I]xpcn(ConSultant)(SK}

Case No.:47/17/87-AIノ C1/2018   Party Namc:SWASTIK
POLYMERS

Mcct No/Datc:17/87-

ALC1/2018
24.10.2018

169 HQ lilc:o1/87/050/00436/AM19/ ‐
RLA Fllc:05/24/040/00299/AM19/ 1lc No/Datc:0510407819

18.092018

Dccision:Thc cOmmittcc considercd thc casc and dccidcd to dcfcrthe mattcr for DIPP commcnts.

Case No.:44/17/87-AIフ C1/2018   Party Namc:MRIン TYRES
LIMITlう I)

Case No.:48/17/87-ALC1/2018   Party Namci SWAS・ 1｀IK
POLYMI〕RS

Status:
Deferred

Status:
Deferred

Stalus:
Deferred

ⅣIcct No/Datc:17/87-

ALC1/2018
2410.2018

170 HQ Filc:01/87/050/00440/AM19/  RLA lrilc:05/24/040/00342/AM19/ Lic No/Datc:0510407833
19.09.2018               1

Decision:Thc cOmmittce considcrcd thc casc as pcr agcnda and dccidcd to dcfcr thc mattcr for cxamination ofthc

casc by Tcchnical Expcrt(Consultant)(SK}

Case No.:2/17/87-

AI″C1/2018

HQ Filc

PRODUCTS PVT.LTD.

RLA Filc

ALC1/2018
24.10.2018

Lic.No/1Datc:0310823876

19.09.2018

Party Namc: SMI COATIID Mcct No/Datc:|7181- Status: Approved

171

:01/87/050/00394/ノ M`19/     :03/95/040/00603/AM19/

Decision: Ilascd on the dccision takcn in Norms Committcc-VlI Mccting No. 1/87-AI-Cl/2016 which was hcld on

0250 MT

l.10  Mtrs  /

Mtrs contcnt in

cxport content

kxl E-rr---,...-
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EXPORT ITEM QTY IンII》()RT ITEル 1 QTY
Sclf Adhcs市c BoPP
Film

I Sq. Mctcr Iliaxially Oricntcd
Polypropylenc I:ilm

1.04 Sq. Mctcr/Sq. Mcter
contcnt in thc cxport product

Adhcsivc(loO°/o Solid rubbcr
Bascd Hot Mch)

0.0024 kg./Sq. Mcter contcnt
in thc cxport product

Siliconc coatcd paper 1.04 Sq. Meter/Sq. Meter
content in thc export product

RA may takc conscquential action as pcr policy / proccdurcs.

ICase No.:49/17/87-ALC1/2018   Pany Namc:P10NIEER        Mcct No/Datc:17/87-     status:
POLYLI:ATHERSI′TD       AlンC1/2018           ‐Deferred

2410.20182410.2018

172:HQ Filc:01/87/050/00441/AM19/  RLA Filc:05/24/040/00348/AM19/ Lic.No/Datc:0510407837

1909.2018

Decision : Thc comrnittcc considcrcd the casc as per agcnda and dccidcd to dcfcr thc matter for cxamination of thc
casc by fcchnical Irxpcrt(Consultant) {SK}.

Casc No.:46/17/87… AIノC1/2018 Mcct No/Datc:17/87-
Al´ C1/2018
2410.2018

Lic No/Datc:0510407852

20.092018

,r, Decision : Thc committcc considcrcd thc casc as pcr agcnda and dccidcd to ratify the licencc as follows:

l:XPORT ITIIM QTY IMPOR・ 1｀ ITIEM QTY

PItT PRItl'ORM 297.150Ml｀

POl′Y13THYL′ ENl〕 TI〕RI]PHTHALATE
POLYSTER CHIPS― IHGH PRESSURE
MOUI´ DING

300.150MT

RA may takc conscquential action as per l)olicy / I)rocedures

Case No.:43/17/87-AIノ C1/2018   Party Namc:GB.SPORTS       Mcct No/Datc:17/87-      status:
ALC1/2018            Deferred   lALC1/2018            Deferred   l
24.10.2018

174責
O Fiお :Oi'8ケ

'030/6o433/AM19/ RLA Fllc:05/23/040/00269/AM19/Lに

.No/1Datc:0510407861

24.09.2018

Decision : Thc Committcc considcrcd thc casc and dccidcd 1o dcfcr the matter for DIPP comments.

HQ Filc:01/87/050/00438/AM19/

Party Namc:P10NEER PET
INDUSTRIES

IRL´k Filc:05/24/040/00340/AM19/

Status:
Approved

Meeting ended with a vote of thanks to the Chair.

***********

趨 ′゙ル _


